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31.8,81 

. 	Heard r.S.A1i, learned Sr. 
counsel for the applicant. 

The application is admitted, 

call for the records.. 

List for order on 31 9 8.2001. 

flember 	 Vice.Chajraen 

List on 4/101 to enable the respond-

entd to ?lle written statefflent. 
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UN NQ.4 

( See Rule 42 ) 

* 
IN 

THE CENTRiL ADMINISTRATIVE TRIBUN1L 
C.UWHTI BENCH ::: 	GUHTI. 

LJDER SHEET 

PPLICATIEN NO. 	 CF 200j. 
APPL•ICNT (S)\;  

RESPU0ENT (s) 	2J 07 

QVCCTE FCR 4 PPLIC1IT( s) L/,7 5 Q& 	 'V 

• 	 •0UCTE F 	EPCNDENT(s) 	. 	 8 

• 	 •..•• 

Notes of tha Fegstry 	
dated 	

'dex *( the Tribunal 
--a- ___ --*------ - 

in tor 
ncJ 	. I i 

; 	Petitirr, 	C 	Jd vdç 
\d P. No. 	 •. 

(. F. 
for F 
IPO/ N 	/3 ZI 
Dated.

............... 

4. 

D. RsgLuru. 

(clj7l' 	j. /j A4f 
ai 	jj 	 1-wj 

J; />çzJ4 	 £. 
v,I 

- CUe4  

19 

c:!Y 

By order 
I 	nb 	

• 	 : 	 . 

	

14910.01j 	List on 13/11/01 to enable the 

I respondents to file written stetemant. 

L . 

mb 	 .. 	 . 

	

.11. 1 	List again on 18.12.2001 to enaa 

ble the respondents to file written 

statement. j1 

14 ember 	-. 	 Vice-.Chairma n 

bb 
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18.12.01 	Written statement has seen riled. 

The learned counsel for the applicant has 

	

( 	 received the copy of the same today. Two 

weeks time is allowed to the applicant to 

ril, rejoinder, if any. 

• 	List on 11.1902 for order. 

Msmbr' 	• f 	 VicChaia 

mb 
Written statement has been filed. The 

case may now be listed for hearing. The 

iV 

	

	 applicant may file rejoinder, if any, within 

two weeks from today. 

List on 20.2.2002 for hearing. 

(c 
• 	 Member 	 Vice-Chairman 

mb 
It 

20.2.02 	List again on 13.3.2002 to enable 

, 	
:. 	the parties to produce relevant recruit- 

4 	
j 	 ment rules and fcr. hearing. 

3 	L 	 • 

j 	.• 
Member 	 Vice-Chairman 

pg 

13.3.2002 	Heard the counsel for the parties. 

On the prayer made by Mr..Deb Roy, 

learned Sr.C.G.S.C.. for the respondents 

• 	 list the matter again on 28.3.2002. 

em er 	 Vice-Chairmen 

bb 

28.3.2002 	Heard Mr.S.Alj, learned Sr.counsel 

for the applicant. Ldt the case on 
* 	 84.2002 inpreserice of the 

ôt4 	{olt 	 / 

L- Me 	: 	 Vice-Chairman 
bb 

yr cz 	qrv 	.r &w/U ' 	cc'rc i 	L '' - 
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O.A. No. 283/2002 
/ 

Order of the Tribunal 

.idgment delivered in open 

ept in sejarate sheets. 

lication is allowed in ter-

e order • NO order as t01, ' 

Vic -Chairmàfl J 
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C}NTRkIJ ADMINISTRATIVE '..RIiIIThAL 
GUJAHATI L3E0CH : :0LN2,'i1ATI-5. 

of XVID 2001. 

WATE OF DECISION. 

it 
	

ri Swapan Bis.was, Gauge Reader:. & 4 Ors. (PTITIOflER(S) 

ADVOCAT.b FOR TH 
PETiTION..R(S) 

VLRSUS 

nion of India & Others. 

.A.Deh Roy, sr.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S). 

N'BLE MR JUSTICE D.N'.CHOWDHURY, VICE CHIRMN. 

TM1 
	VBLE MR K.K.SHARM, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to 
see the Judgment 7 

To be referred to the Reporter or not 7. 

Whether their Lordships wish to see the fair copy 
of the judgment ?. 

Whether the Judgment is to be circulated to the other 	' 
Benches 7 

Judgment delivered by Hon'ble Vice-Chairmafl. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.283 of 2°fll. 

Date of Order : This the 18th Day of April, 2flfl2. 

THE HONtBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR.K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Sri Swapan Biswas, Gauge Reader 
Site No.43, Central Water Commission 
P.O:-. SBC Nagar, Belonia 
Tripura (South). 

Sri Rabindra Sinha, Gauge Reader 
Meghna Sub-Division No.11, C.W.C. 
Nayapara, Dharmanagar 
Tripura (North). 

Sri P.R.Ghosh Adhikari, Gauge Reader 
Meghna Division, C.W.C. Link Road 
Silchar-6, Dist:- Cachar 
Assam. 

Subir Dhar, Guage Reader 
Site No.54, C.W.C., P.O:- Kailashahar 
Tripura (North). 

Fanindra Kumar Nath, Guage Reader 
Site No.53, C.W.C. Natun Bazär 
Tripura (North). 	 . . . Applicants. 

By Sr. Advocate Mr.S.Ali & Ms. B.Seal. 

- Versus - 

The Union of India 
Represented by the Secrertary to the 
Govt. of India, Ministry of Water Resource 
Shram Shakti Bhawan 
Rafi Marg, New Delhi-hO nfl. 

The Chairman 
Central Water Commission (NER) 
R.K.Puram, Room No.705 
New Delhi-66. 

The Chief Engineer 
Centr1 Water Commission (NER) 
Jamir Mansion, Nongshillong 
shillong-14, Meghalaya. 

\>/ 4. Seperintending Engineer, Meghna Circle 
Central Water Commission 
145 Panchayat Road, Silchar-4 
Cachar, Assam. 

Contd. .2 
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5. The Executive Engineer, Meghna Division, 	 - 
Central Water Commission 
Link Road, Silchar-6 
Cachar, Tssam. 	 . . . Respondents. 

ByMr..Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.) : 

The following are the reliefs sought for 

in this application under section 19 of the 

Administrative Tribunals Act, 1985 :- 

"1) 	to promote the applicants from Gauge 
Readers with effect from 30.8.86 to the 
post of Ferro Printers with pay scale of 
Rs.975-1540/-; 

to redesignate the applicants as 
Draftman with effect from 9.11.87 with 
pay scale of Ts.1200-2040/- with effect 
from May, 1993, as they have completed 9 
years of service in May, 1993. 

to promote the applicants from 
Draftman Grade-Ill to Draftsman Grade-Il 
with effect from May, 1996 as they have 
completed 12 years of service on that day 
with pay scale of Rs.4500-7000/-; 

to pay arrears of pay with effect 
from 30.8.86 to 8.11.87 in the scale of 
pay Rs.1200-2040/-; 

to pay the arrears pay scale of 
Rs.4500-7000/- after setting aside the 
impugned order; 

to grant adequate costsof the case; 

any other relief/reliefs as may deem 
fit and proper by this Hon'ble Tribunal." 

2. 	 It is the second round of litigation. Five 

applicants moved this Tribunal alongwith seven others 

ventilating their grievances for non-consideration of 

their case for promotion as well as to remove this 

stagnation. The Tribunal directed the applicants to 

submmit representations to the competent authority with 

Contd. .3 
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a further direction on the respondents to dispose of 

the representation with a speaking order. By the 

impugned order dated 29.12.1999 the respondents turned 

down their representations. Hence this application. 

3. 	 In the applicants inter-alia pleaded that 

applicant Nos.l & 2 are graduates in Arts. The 

applicant No.1 is also .a member of Schedule Caste 

Community. The first applicant was initially appointed 

temporarily as Gauge Reader on 28.4.84 by the Executive 

Engineer, Agartala Division under J.R.C. Investigation 

Division, Central Water Commission, igartala. The 

office of this Division was shifted to Silchar in 199 

and the same was designated as Meghna Division, CWC, 

Link Road, Silchar. The applicant No.2 was first 

appointed as Gauge Reader by the Executive Engineer, 

JRC Division, CWC, Shillong and was working as Gauge 

Reader in the office of the Executive Engineer, CWC, 

Shillong Division. He was transferred from Shillong to 

Meghna Division, CWC, Silchar under the control of the 

Executive 	Engineer, CWC at Slichar. The other 

as Gauge Reader 
applicant Nos.3, 4 & 5 were also appointed/in 1984 and 

posted at Agartala Division. When the 7garta1a Division 

also 
was shifted in 1996 they wereLshifted alongwith their 

office. The applicants were given the pre-revised scale 

pay of Rs.200-250/-. The services of the applicants 

was regularised after three years of continuous 

service and all the applicants are working as Gauge 

Contd.. 
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Reader till now. The applicants alongwith others 

approached this Tribunal for extension of benefit of 

revision of pay scale as was granted to the Gauge 

Reader of the CPWD with all consequential benefits of 

arrear in O.A. 40 of 1997. In the O.A. the respondents 

contested the case and submitted its written statement. 

In the written statement the respondents pleaded that 

the applicants were appointed as Guage Reader in CWC in 

the pre-revised scale of pay of Rs.200-250/-- strictly as 

per the recruitment rules in force. The pay of the 

applicants were fixed in the revised pay scale of 

Rs.775-1025/- w.e.f. 1.1.1990 as per the recommendation 

of the IV Pay Commission. It was further revised to pay 

scale of s.775-1025/- w.e.f. 1.4.9. They refuted the 

the claim of the applicants in view of the fact that the award of 

re-categorisation/re-classjficatjon of Workcharged and 

Regular classified establishmnt. of Central Public 

Works Department given on 31.1.88 as well as the 

judgment of the Hon'ble Delhi High Court in Writ 

Petition No.2792 of 1988 which was dismissed. The 

Tribunal by its decision dated 13.8.1999 asked the 

applicants to file representation within the prescribed 

time with a further direction on the respondents to 

consider the case of the applicants. The applicants 

accordingly submitted their representations, and the 

respondents by the impugned order dated 2.12.l9°Q 

rejected' the representations. The full text of the said 

order is reproduced below :- 

Contd. . 
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The post of Gauge Reader (Group "fl' 

post) in the scale pay of 
Rs.775-12-EB-14-1025/-merged in the scale 

	

• 	 of pay of Ps.775-12-871-14-9 1;-15-l03fl-20 
• -1150/- w.e.f.1.495 ( and revised 

Rs.2610-60-3150-65-3540/- w.e.f.1.1.9) in 

the subordinate offices of CWC is filled 

on Direct Recruitment Basis through 

Employment Exchange. The basic 

Educational Qualification required for 

this post is 8th Standard pass whereas, 

the post of L.D.C. (Group "C" post) in 

the subordinate offices of Central Water 

Commission is filled through Regional 

Staff Selection Commission on All India 

Competition Basis and the basic 

qualification prescribed for the post of 

LDC is Matric with Typing speed @ 30 

w.p.m. in English or 25 w.p.m. in Hindi. 

Thus there is no comparision between the 

post of Gauge Reader & L.D.C. 

Recently the Ministry of Personnal, 
Public Grievances & Pension (DOP&T)'s 

vide O.M. dated 9.8.1999 has introduced 

• the Assured Career Progression Scheme for 

all the Central Govt. Civilian Employees 

vide which two financial upgradations 

during the service career i.e. one on 

completion of 12 years and lind on 

completion of 24 years service are to be 
considered. This is however, not 

applicable, where the Govt. servants have 

already got two prior promotions on 
on regular basis, during the prescribed 

tenure. Previously' before revising the 

pay scale w.e.f.1.1.1996 the benefit of 

In situ promotion in the next higher scale 

was also available to the Gauge Readers 

of Central Wat'er Commission. 

Hence your cThim for higher pay 
scale is not justified." 

are 
The applicant contended that they/languishing in the same 

post for nineteen years and their case was not considered 

in the right perspective. 

	

4. 	The respondents filed its written statement 

contesting the claim of the applicants. The respondents 

contended that as per the direction of the Hon'ble 

	

Trihuna Guwahati Bench given 	in O.A.An/07 	the 

representations of the applicants were duly considered 

Contd.. 
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and then the same were rejected. In the written statement 

it was contended that the applicants are drawing pay in 

the new scale of Rs.26i0-60-3150-5-354fl/- w.e.f. 1.1.1-99 

as per the recommendation of the 5th Pay Commission. 

Further it was stated that the Group-"D" staff including 

Gauge Readers of CWC office who were having matriculation 

qualification from a recognised institution and having at 

least nine years of service were promoted against the 25% 

vacancies in the grade of Ferro Printers, a Group-"C" 

post in scale of ;.975-1560/- (pre-revised) depending 

upon their suitability etc. Seven number of Gauge Readers 

were promoted as Ferro Printers during the year 1993 to 

1995 by CWC. Since then, the post of Verro Printers 

ceased to exist and the same was redesignated as Draftman 

Grade-Ill by filling up 100% by Direct Recruitment. In 

view of the job requirement of the post of the Draftman 

Grade-Ill recruitment qualifications for that post was 

prescribed as (I) Matriculation or equivalent from a 

recognised University/Board and (ii) Diploma or 

Certificate in Draftmanship (Civil/Mechanical) fro a 

recognised Institute/Board of not less than two years 

duration. These qualifications are much higher than those 

prescribed for Gauge Reader. Hence the question of 

-romotion of the Gauge Readers to the post of Draftman 

Grade-Ill did not arise. However, the applicants are 

liable for two financial upgradations as per Rules under 

the 7ssured Career Progression. 

Contd. • 7 
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5. 	From the materials on record it emerges that the 

applicants are working as Gauge Reader since 1984. They 

have claimed before the authority for the pay scale given 

to the L.D.C. The respondents did not exceed to the claim 

since the post of Gauge Reader cannot be equated to the 

post of L.D.C. which is a Grade-Ill post. The 

qualifications and methodology of recuitment are also 

different. The reasonings assigned by the respondents in 

not conferring the scale of L.O.C. as mentioned in the 

communication dated 29.12.1999 cannot, therefore, be 

had 
faulted. In the representations the applicants/also prayed 

for considering their case for promotion. The respondents 

confined its attention to the office memo dated 9.8.99 

introducing the Assured Career Progression Scheme. The 

applicant pleaded that the Grade-TV staff including Gauge 

Readers of CWC Office, having matriculation qualification 

nine 
from a recognised institution and having atleast L years 

of service were promoted against the 25% vacancies in the 

Grade of Ferro Printers, a Grade-Ill post in the scale of 

pay of Rs.975-1560/-. The applicants cited the examples of 

seven Nos. of Guage Readers who were promoted as Ferro 

Printers during the years 1993 to 19qq by CWC. The 

repondents in the written statement did not dispute the 

fact that persons having matriculation qualification or 

having atleast nine years of service were promoted against 

the 25% vacancies in the Grade of Ferro printers 

Grade-Ill post. It however stated that since the post of 

Ferro Printers ceased to exist the same post was 

Contd. .8 



-8- 

redesignated as Draftman Grade-Ill. 

6. 	We have perused the office memorandum dated 

30.5.1995. By the said office order the post of Ferro 

Printers were redesignated as Draftman Grade-Ill 

pursuant to the judgment and order dated 18.5.1994 

delivered by the CkT Principal Bench in O..211a of 

1989. The redesignation came into force retrospectively 

w.e.f. 30.8.1986. The applicants completed nine years 

of service in the year 193.  The revision of pay scale 

of Draftman Grade-I, II & III in all Government of 

India Offices was allowed on the basis of Award of 

Board of Arbitration in the case of Central Public 

Works Department. The notification dated 1q.1n.lC1C1A 

7 years as 
prescribed L minimum period of service for placement from 

the post carrying the pay scale. of Rs.7c_lc4fl/_ to 

Rs.1200_2OLtfl/_. The post of Ferro Printers was indicated 

in the Central Water Commission Ministerial (Group "C") 

posts 7\mendment Recruitment Rules, 1986. The said Rules 

also provided the rules of recruitment of Draftman 

Grade-Il delineated as Gauge Readers, a non-Gazetted 

post. The post was a Non-Selection post filled uplflfl% 

by promotion from Draftman Grade-Ill. In S1.No.11 of 

the Schedule mentioned the promotional avenue of 

Draftman Grade-Ill '  to Grade-Il. In the column 

eligibility conditions were indicated that the post of 

Draftman Grade-Il is to be filled by promotion from 

Draftman Grade-Ill having Diploma/Certificate of 

4, 

Contd. . 
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Draftmanship 	or 	equivalent 	from 	a 	recognised 

Institute/Board and having not less than three years of 

regular service in the Grade or Draftsman Grade-Ill not 

possessing Diploma/Certificate in Draftsmanship or 

equivalent, was also eligible for appearing the 

Departmental Examination after rendering three years of 

service in the Grade. Those who passed the examination 

would be eligible for promotion on completion of their 

six years of regular service in the Grade. The contention put 

forwarded by the respondents that Draftsman Grade-Ill 

under rules could not he appointed unless one passed 

the matriculation or equivalent examination from a 

recognised Institute/Board and also possess. the 

Certificate or Diploma in Draftsmanship 

(Civil/Mechanical) from a recognised Institute/Board. 

The column ii against the post of Draftsman Grade-Ill 

the rule itself provided that a Ferro Printer with a 

minimum five years of regular service in the Grade 

subject to passing the Departmental Examination was 

also eligible to be appointed by transfer/promotion 

against 25% vacancies. The applicants attained its 

eligibility for consideration for promotion long before 

the redesignation of the post of Ferro Printers as 

raftsman Grade-Ill vide order dated 30.5.1995, At any 

rate, the rules did not debar the respondents from 

considerating their cases for the post of Ferro 

Printers as existed on or before 30.5.1995, 

Contd. In 
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redesignated as Draftsman Grade-Ill. 

7. In the set of 	circumstances, it cannot be 

said that the scope of promotion of these applicants as 

per the rules as was existed at the relevn-t time was 

totally closed. The respondents authOrity in rejecting 

the representations of the applicants failed to take 

the relevant consideration which effected in taking the 

appropriate decision on the matter. Considering all 

aspects of the matter, we are of the opinion that these 

applicants are entitled for consideration of their 

promotion as the 'Recruitment Rules from the post of 

Gauge Readers to the rank of Ferro Printers and 

thereafter to Draftsman, notwithstanding the Assured 

Progression 	 were 
Career/ Scheme as per the rules. applicable when the posts L vacaht. 

In 	the 	face 	of the circumstances of 	the 

case, 	we, 	therefore, 	allow the application with 	a 

direction on the respondents to consider the case of 

the applicants for their promotion as indicated above 

as per law within three months from the date of receipt 

of the order. 

The application accordingly stands allowed 

to the extent indicated above. 

There shall, however, be no order as to 

costs. 

K.K.SHRM) 
	 1).N.CHOWDRURY 

DMINSTRTIVE MEMBER 
	 VICE C}P\IRMN 

hb 

omit 



5RJEF NOTE FOR DEFENDING O.A No.283/01 
FILED BY SHRI SWA PA N BIS WAS GAUGE READER & 
OTHERS Vs UNION OF INDIA & OTHERS 

The post of 	o.Qtinter has ceased to exist as the 
samehas been re-designated as Draftsman Gr.ffl from 
3010519$ to be filled up 100% by direct recruitment. 

Re1tment rules for Draftsman Gr.ffl have 
prescribed Luatification as:- 

icula!on or equivalent from precognized 
University/Board. 

2. 	Should posses .ç,tificate of Diploma Dramanshp 
from a recognized institute of not less than two 
years duration. 
The above 	fiçtions. ,.are much higher than 
those prescribed foratIe_Reader. Hence, the 
Gauge Readers are not eligible t& be promoted 
the post of Draftsman Gr.III (Recrütment rule 
enclosed as Annexure- A) 
In-situ promotion 
In-situ promotion is awarded when the employee 
gets stagnated at maximum of the pay scale for 
two years. None of the Gauge Readers in the abpv 
O.A were stagnating; hencin-situ was not 
awarded to them. Now 'In-situ promotion scheme is 

1E in vogue. Insd Govt. has announced ACP 
w.e.f.09/08/99.. 

4Assured Career Pro9ression  Scheme (ACP)I 
' The Gaje Readers were also awarded the ACP _ 

J 	.e.f09/08/99 according to their services vide 

/ 	iperintending Engineer, Planning CircicWC, NH- 

IV 	Faridabad 	(Harayana) 	Office 	Order 

No.16/13/99-Adm.IV/1036-81 dated" 15/03/2000 
(Copy enclosed as Annexure- 1B9P But the 
petitioners have riFubmitted the required 
wilIingness/undertajg. 

r 

)

) Out of. 12jos. Gaug 1ders in O.A.No.40 of 97 
(. filed by Shri P.R.GhohAdhikary and Others Vs. 

f/ Union of India & Others,_three Gauge Readers viz. 

fl Subrata Chakrabarty, P.C.Chakraborty and SJCDas 
have accepted the ACP awarded by the 
iiperintending Engineer, PlanninjCircle, and 

accordingly their pay has been fixed w.e.f.09/08/99 
vide office order no.MiD/W-
17011/WC/ACP/30/20004166-;F6 dted .16/12/2000 
of Executive Engineer, Meghna'Iñv.Division, CWC, 
Shillong. (Copy enclosed as Annexure- 'c 
The above facility is still open to the Gauge Readers 

' this O.A. The Gauge Readers are entitled for the 
ACP w.e.f.09/08/99 in the scale of Rs.2750-70- 

IL 00-75-44 = (S 4). Qifice is still waiting for 
their acceptance/willingness for fixing theit. 

I 
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As per DOP&T O.M.No.35034/2/2001-Estt(D)dated 
'T Juné201 	 y enclosed as Annexure- 'D 

ifiancial upgation ion 
years of regiáiservice, throup D' staff who are 
matriculates are eligible to the pay scale'; - of 
Rs.3050-75-3950-80-4590 (S 5) scale of Lower 

if Division Clerk 	This isavailabtier' 
f! 	also. 

\\ [Amrendra Kumar Singh] 
ExecUtive Engineer 

Meghna Division, cWC 
Silchar 

- 	i.•j • -_' 	 .;:- 	-. 
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No 13(1) -I C/9 •i 
Cover nt of I ndia 
Ministry of Finance 

DeprtrtmanhiofExpcnCliture 

Nev Delhi, the 19th Oct, 1.994. 

I4EI0RANDUM 

Subject 

 

R. -iion of pv scales of Draughtsmen. Grade 1,11 
ai:. ILl in all (overnnic,n of India Offices on the 

is of the A ard of' Board of Arbitration in the 
a of CrrLrJ Pdblic Worlcs Depc1rtment 

The iii. 	singned is 	irccted to t rofer to this Dco:rtmciiL' 
E,IiI,'B2 	- 	 cd 	13. 3 	4 on the subject rnenLini': 

abe and L 	:.ay that a Committcc o'f.the National Council 
a:.j\.) 	was s 	up to co'nsiCwr the rciiest of the St:ff 	idc 

±e fc 	. •T) ing scale oL pay, 	alioucd to the Drauqhtman 
III work.ina in CR!D on the basis of 	The Aw;'i.d 

of ioartt of 	•rbitrition, may ho extcndcd to Dauqhtsmcn' 
ircpactiv; of thcj r recruitment quail- 

l.i GOv(;rr1Ire 	of India offices 	: 

Original Scje 	Rovised scale o 
(Ps) 	the basis of the 

Ai-ard 	03.) 

425-700 	 550-750 

rade-lI 	 370-560 	 42570O 

ade-I1I 	 260-430 	 370-560 

2 	1he Prident i.s no- 	oleased to decide that the Draughtcm'' 
C r: .-.TJT 	1 	TI Tin off i. cc 
of India oti- r than in CPD may also be placed in the seales 
of pay 

--,-- 	 ._...__•.__ 	 _...-.__• 

(a) Mini mum period cf "Cr 	•fOL placement from: 7 years 
the 	ost carryinj 	cale of,R 	975-1540 to 
Rs, 	1200-2040 	(Pru-r.vised Rs 	260-430 to 
N, 	•3:.'o-SO0i. 

(h) M1.niim perio(I of 	icc: for placrnent 	: 	5 ycar; 

fL. .i the post c - - iing scale of 
Rs, 	1 100-7010 	1n-2?fl0 	(pI-rQvis1 
Rs,, 	....0-560 	tç' 	N. 	425-.700). 

(c) Minimum period of s(-, iqe for placement 	•: 	4 
from the post car.'ing scale of Rs. 	1.400-2300 

to 	. 	1600-2660 	(zrc_revised Rs, 	425-700 
- 550750).... . . 
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3 # 	Once the DrQughts 	are p1edjn, the regular Scle5, further prorrotion would be rnde against 
available Vacancie6 in higher grrde and in cco nCcvjth 

the normal eligibility crjterjQ 11d dovn in th 	cifent 	 'T. 
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Contr1 Watur bL!ig31on 

Th pusuWace or the Ministry of Watir Reijullceb  

.notifivatiofl No. 72/86.l23/44/84..Ett 	ctated 0.8.60 

pending the 1ecru.ttwent 'ta1e oX uaez in rOEpøct or 

no!wiu.ta1ria1. }xoup 0 	in C1iQth* DXa4n 

, ..... 	•$tC•C 	or CWtr S3i8tDfl 	11 b 

nued as i undert. 

Bra DThtt8tTh,X 	Drar4ao 01.  I 
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No 16/13/99/A 	/O 6 . 	
•• '-1k 	 Government of India 

Central WaterCommission 

	

1' 	 Planning Circle 
NH IV Farjdabad 	

Dated IQEaQEORDE
1.00  

On the Recommendation or the ScrëèlncommIttee (rup 'D') and in terms of the instructions as laid down fri DOPTs office memorandum No. 35O34/1/97.Estt '(Q).ited 
9.8.99 the Financial Upgrada(lon Linder the Assured Career Progression Scheme 

is herebY oranted to the following group'D staff with elfec rom e a es an pay scales as men lone agaInstac.. 

whicli 

 

UPgradation 
2 3 granted 

?$11lrI/Sn,r. 	V:Vm: 

4 
8 	 ' 

I .Yainaik 
Daftry L.KDivlsion, 

Hyderabad 
Rs.2750-70.  
3800-75- 9. 	998. 

Kamarajah 4400 
-do - Krishna & 

- do 
- q Coordination Circle 9.8.99 

Hyderaba 
enkateswariu 

- do - Godavari Circle, 
- do - 0  Hyderabad' 11 9.8.99 

ishwar Das 
- do - Office of The CE (IB), 

- do 
- 

5 
Chandlgari1 II 9.8.99 

Gurbachan Singh 
- do - Chenab Division, 

- do 
- 9.8.99 

6 Bhakta Bahadur do Pl'n'nn'g Circle 

7 
Faridabad 

do 
9 8 99 

Manibhai K.Khristy Co - H.O.C, Vadodra Rs.2650..65. Ii 
3300-70- 9:8.99.. 

8. P.KSet(i 
- do - Office of the CE, M&E 

4000  

Rivers, Bhubaneswar 
Rs.2650.65. 
3300-70- 

H 9.8.99 

9. Madan Lai 4000 
. 

'I 
Gauge 
Reader 

M&A Die; Jammu 
Rs.3050-75. II 
3950-80- 9.8.99 

. 

10., Swami Ral 	' V  4590 
. 	V  

- 	
V  

- do 
- C.D.Jammu Rs.2750-70 Ii 

3800-75- ---H 
. 9899 . 

11 Sujit Chakraborty eGJ 
4400 

---- - 

do Meghna Division Rs 2650 65 
SH char 

3300-70- 98 99 

 Jayananda Barman! 	
- 

4000 
. 

 Prasad Sen 
-do- 

-do- 
-do- -do- I 9.8.99 

 Rablndra Sinha 	L 	4 
- do - 

-do- -do - I 9.8.99 
 Ciiampali Sinha / -do- 

- do - 
- do 

- 9.8,99 
16, 

, 

P.R.GhoshAdhikari 	'/' -do- 

-do- -do- L  9.8.99 
 Swapan Biswas 

- do - 

. 	-do- -do- 
9.8.99 

 Samir Bhattacharjee 	' 

- do - 
- do -. 9,8.99 

0 

. 

19 Subir Dhar 	/ 
do 

- 

do 

- do - 
- do 

- ' 9.8.99 
V 

20 Bmswajit Pal 	
/ 

l 	-rdo 

do 
do 

9 8 99 
21. F.K.Nath do 

98 
• 	- 	22. H,C.Das 

- do 

do - 

Meghna inv.Divjsion, 

- do 
- ggg 

Shillong 
- do 

- 23, Dill1) Dais 	u,' 
- do 

- 1 	I 

cm  

• V  ,4, 	
"p 



- _ 
21, [iirata Chakraboty 	 Gauge 	Meghna lnv.DMsion, 	Rs,2650-65- 	 I 	 9.8,99 

	

Reader 	Shillong 	 3300-70- 

P.C.Chakraborty 	•- 	 - do - 	 do - 	 - do - 	 I 	 9.8.99 

N.L.Ray 	 .- 	- do - 	 - do - 	 - do - 	 I 	 9.8.99 

Swapan Kumar Das / 	Gauge 	Meghna inv.Divislon, 	P.s.2650-65- 	 I 	 9.8.99 

	

i.; Reader 	Shiflong 	 3300.70- 

'. 	
4000  

28• 	
Gaganingh . 	-" 	-do- 	 -do- 	 : 	 I 	 9.8.99 

29.'% N.Anandan 	 Barkandaz 	SWRD, Cochin 	Rs.2750-70- 	II 	 9.8.99 

3800-75- 
4400  

Jaspal Singh 	 - do - 	P&l Division, 	 - do - 	 II 	 9.8.99 

Faridabad  

Durga Bahadur 	 - do - 	Planning Circle, 	 - do - 	 II 	 9.8.99 

Faridabad  

R.Shyam Murthy 	 -do- 	IJ.G.Division, 	 Rs.2650-65- 	II. 	 9.8.99 

Elyderabad 	 3300-70- 
4000  

33 	R.N.Desh Pandey 	 - do - 	 - do - 	 -do - 	 II 	 9.8.99 

34, 	P,Balakotalah 	 - do - 	L.G.Dlvislon, 	 - do - 	 II 	 ' 9.8.99 
Hyderabad  

L.Narzarl 	 - do'- 	CSD Division, New 	- do - 	 II 	 98.99 

Delhi  

D.K.Tiwari 	 - do - 	Narmada Division, 	- do - 	 Ii 	 9.8.99 
Bhopal  

Shamlal 	 -do - 	SE ©, O.O.the CE, 	- do - 	 II 	 9.8.99 
(IB), Chandigarh  

Sarban Singh 	 - do - - do - 	 - do - 	 II 	 9.8.99 

39 	A.B.Chhetri 	 - do - 	S.l.Division, Gangiok 	- do - 	 II 	 9.8.99 

40, 	Tul,Bahadur Darjee 	 - do - 	 - do - 	 - do - 	- 	II 	 9.8.99 

41. 	Ram Bahadur 	 - do - 	' - do - 	 -do- 	 H 	 9.8.99 

2. 	H.Naa'imhaIu 	 -do- 	CD, Bangalore 	 II 	 9.8.99 

.3. 	Baij Lal. 	 - do - 	M&A Dte; Jammu 	"'!do 	 II 	 9.8.99 

.44. 	K.K.Khajuria 	 - do - 	Chenab Division, 	 - do - 	 II 	 9.8.99 
Jammu 

D.K.Sinha 	 - do - 	WElD-I, Siichar , 	 - do -. 	. 	I 	 9.8.9 

A.K.Das 	 - do - 	 - do - 	 -do - 	 ' I 	 9.8.99 

M.Srinivasuiu 	 -do- 	L.K.Division, 	 Rs.2610-60- 	I 	 9.8.99 

	

Hyderabad 	 3150-65- 
3540 

G.GangaRatna 	 - do - 	 - do - 	 - do - 	 I 	# 	9.8.99 

Ramavatar Kewat 	 - do - 	Narmada Division, 	- do - 	 I 	 9.8.99 
Bhopal  

50 	Samhhu Pal Chow.dhury 	- do,-.,. 	Meghna Division, 	 - do - 	 I 	 9.8.99 
Siichar  

51 	Subrata Bhowmik 	 - do - 	 - do - 	 , - do - 	 , I 	 9.8.99 

52 	K.B,Dhatrak 	... ' 	- do - 	Wainganga Division, 	- do - 	 I 	' 	9.8.99 

Nagpur  

53 	Babul Sarkar 	 - do - 	WElD-Ill, Itanagar 	 - do - 	 . I 	 9,8.99 

54 	Ch.Yaitaiah 	 Peon 	K& Coord.,CircIe, 	Rs.2750-70- 	. . II 	 9.8,99 

	

Hyderabad 	 3800-75- 
4400  

55 	Arbi Ram 	 - do - 	Mon.Dte, Faridabad 	,-do - 	 II 	 9.8.99 

56 	R.Ka!iswamy 	 - do - 	SR Division, 	 -'do - 	 II 	 '9.8.99 
Coimbatore 

57 	PKubbian 	 do 	 do 	 do 	 11 	 9899 



qq__ 

... 	p% 

58 Sumer Singh Peon P&l Division, 
Farldabad 

Rs.2750-70- 
3800-75- 
4400 

II 96.99 

59 Mohan Lal - do - P&I Division, 
Faridabad 

- do - ' 	 . 	 II 9.8.99 

60 Desh Raj - do - - do - - do - II 9.8,99 
61 V.Sammajah 	, - do- L.K.Divislon, 

Hyderabad 
Rs. 2650-65- 
3300-70- 
4000 

II 	. 9.8.99 

62 T.Balram Singh 	 . - do - - do - - do - II 9.8.99 
63 Ch.Krishna Rao 	.. - do - - do - - do - II 9.8.99 
64 N.Krishna Murthy - do- - do - - do - II 9.8.99 
65 V.Viamana do - L.G.Division, 

Hyderabad 
- do - lI 9.8.99 

66 N.Verriyya - do - Godavari Circle, 
Hyderabad 

- do - I 28.1.2000 

67 P.NPankajan - do - SWR.Divislon, Cochin - do - II 9.8.99 
68 A.Kar,jalakaran - do - - do - - do - II 9.8.99 
69 A.Ala1Jt, 

- do - S.R.Dlvislon, 
Coimbatore 

Rs.2650-65- 
330040- 
4003 

II 9.8.99 

l0 Dev Raj 	'1. 
- do - M&ADte.,ShImla - do - II 9.8,99 

71 Tshering Pentso - do - S.t.Dlvlslon, Gangtok - do - II 9.8.99 
72 D.P.Sharma - do - - do - - do - II 9,8,99 
73 B.B.Chhetrj - do - - do - - do - II 9.8.99 
74 R.KGautam . - do - - do - - do - II 9.8.99 
75 Balram Paudyal - do - - do - - do - II 9.8.99 
76 Jiblal Sharma - do - - do - - do - II 9.8.99 
77 L.K.Paul - do - Planning Circle, 

Faiidabad 
- do - II 9.8.99 

78 Man Singh Patel 	' - do - SE ©, NB 
Organisatlon Bhopal  

- do - II 9.8.99 

79 	. Omi Parkash  do - P&l Division, 
Faridabad 

- do - II 9.8.99 

80 MangalRam 
- 	

, 

-do- 

___________  

CE, LGB, Patna Rs.2650-65- 
3300-70- 
4000 

II 9.8.99 

81 Shivjee Singh 
- do - - do - - dä - II 9.8.99 

82 Charan Das - do - MM Dte.Jammü - do - II 9.8.99 
83 Phóól Singh - do - - do - - do - II 9.8.99 
84 ThoruRam Sharma - do - C.D.Jammu , 	 - do.. 	. II 9.8.99 
85 La? Chaid -do- -do-  9.8.99 
86 Devi Das - do - - do - do - I 9.8.99 
87 Gawash La? - do - - do - -doo - I 9.8.99 
88 Bushan Kumar - do - - do - - do - 1 9.8,99 
89 B.Nageswara - do - 1..K.Divisior 

Hydera bad 
Rs.2610-60- 
3150-65- 
3540 

. 	 I 	. 918.99 

90 M.Annapurna - do - L.G.Division, 
Hyderabad 

- do - I 9.8.99 

91 R.M.Wansutra - do - S.E.(C) Office or The 
CE Mon., Nagpur  

- do - I 9.8,99 

92 

____ ___  
Gobind Narayan Ahirwar - do - Narmada Division, 

Bhopal  
. 	 - do - I 9.8.99 

Satyanarayan Saha 	... - do-. Meghna Division, 
Silchar 

- do - I 9.8.99 

Nani Gopal Ghosh 	' - do - - do - - do - I 9.8.99 



K. 

F 

NJ 

95 Ved Ram Peon Monitoring Die., Agra Rs.2610-60- I 9.8, 
3150-65- 

96 L.iandey - do - Planning Circle, - do - 9.8,99 
 Faridabad 

97 'bran Ram Peon 	- LV Division Agra . d I 9899 
,98 Jamuna Prasad - do - - do - do - I 9.8.99 

99 Kalu Koi - do - SE (c), N.B. - do - I 9.8.99 
organisation, Bhopal 

100 Sugni Devi - do - M.G.Division-lll, - do - I 9.8.99 
Varanasi 

101 R.S.Dhanjode - do - Wainganga Division - do - I 9.8.99 
Nagpur 

102 W.Kamdi - do - - do - - do - I 9.8.99 
103 Madan Prasad - do - C.E.LGB, Patna - do - I 9.8.99 
104 Manik Lal Hari Salaiwala HOC, Maitton - do - I 9.8.99 
105 Kuieshwar Prasad Yadav Dak-Runner C.E.L.G.B., Patna - do - I 9.8.99 

,406 Anil Ch.Das - do-i Meghna Division, - do - I 9.8.99 
Siichar 

107 P.Satyam Chowkidar- Krishna & Coordn., Rs.2750-70- . 	II 9.8.99 
Circle, Hyderabad 3800-75- 

4400  
108 A.Muniy - do - S.R.Division, - do - .IF 9.8.99 

Coimbatore 

109 P.Vallachamy - do - - do - - do - II 9.8.99 
110 Phooi Singh - do - Chambal Division, 	' - do - II 9.8.99 

Jaipur 

111 G.rvthiukar - do - Wainganga Division, - do II 9.8.99 
Nagpur 

1 c2 Iman Sin'h do NEID ill 	Itanagar do ii 9899 
t.13, N.C.Boro - do - - do - -'cm - II 9.8.99 

114 P.Lingam - -do - L.G. Division, Rs.2650-65- •lI 9.8.99 
Hyderabad 3300-70- 

4000 
115 Ram Lagan - do- C.S.D, New Delhi -do - II 9.8.99 
116 Sher Singh - do - - do - - do - II 9.8.99 
117 N.K.Ravi - do - SWRD, Cochin - Ed o - Ii 9.8.99 
118 P.C.Patel - do - Narmada Division, - do - II 9.8.99 

Bhopal 
119 M.S.Sharma - do - - do - - do - II 9.8.99 
120 D.Senapati 	... 	T. - doL 	.. HOC, Bhubaneshwar - do - II 9:8.99 
121 K.B.Chhetri - do 	.. S.i.Division, Gangtok - do - II 	. 9.8.99 
122 Thararaj Sharma - do - - do - - do - II 9.8.99 
123 Ram Sagar Yadav -do - .M.G.Divisioniv, -do - II 9.8.99 

Patna 

124 3opaI P?sad -do - - do - - do - II 9.8.99 . 
125 Mohan Sh - do - - do - - do- II 9.8.99 
126 Chulahai Ram - do - - do - - do - II 9.8.99 
127 Vir Bahadur Singh - do - M.G.Division-Iil, - do- II 9,8.99 

Varanasj 

128 S Arokiaswamy do C D Bangalare do II 9899 
12 Chaman lI do M & A Die Jammu tJ6' II 98 99 
13O.' Dhura Ram - do- Chenab Division, - do - Ii 9.8.99 

Jammu 

131 L.Janardhan Chowkidar L.K.Division, Rs.2610-60- I' 9.8.99 
Hyderabad 3150-65. 

______ ________________________  340 

1. 	. 
	 j 



/Q /  
,i2 G.L.V.Ramanalah Chowkidar L.K.Divlsion, Rs.2610-60- I 

•% 	I' 

9.8.99 
Hyderabad 3150-65- 

3540 '  

133 S,Vhwnuilh;suin do- SWiD, Cochin - do. I 14.1.2000 

135/ V.C.Chauhari do - HOC Vadodara - do - 9.8.99 

R.K.Mazumdar -do - Meghna Division, 
Sllchar 

- doS .I 9,8.99 

Swapnn Km.Dny - do - do- - do I 9,6.99 

Samar Deb Rajbansi - do - - do - - do * I 9.8.99 

138 Syed Roshan All - do- HOC, Varanasi - do - I 9.8.99 

139 Gouri Shankar Parsad 	' do - M:Division-IV, 
Patna 

-do - I 9,8.99 

140 Chandesar Pandey - do - ' - do- - -_do - I 9,8.99 

141 Md.AilAnsarl - do - -do- -do- I 9.8.99 

142 Gopi Soren - do - - do - - do - I 	. 	. 9.8.99 

143 Har Narayan' - do - L.Y,Division, Agra - do - I 	' 9.8,99 

144 B.K,Trivedi - do - -do - - do - I 9,8.99 

145 Harnath Badnare - do - Chambailvlslon, 
Jaipur  

- do - I 9.8.99 

146 Shankar Laii, do - M.G.Division-iII, 
Varanasi 

- do - I 9,8,99 

147 Ram Kirpal Singh - do - - do - - do - I 9,8,99 

148 Banaspatl Charmaker - do - - do - - do . I 9.8.99 

149 B.F4.Khandare - do - Wainganga Division, 
Nagpur  

- do - I 9.8.99 

150 Rabi Das - do - Meghna mv. Division, 
Shillong  

- do - I 9.8.99 

151 Chain Singh - do - Chenab Division, 
Jammu 

- do - I 9.8.99 

152 Sudagar Mal - do - - do- - do - I 9.8.99 

153 Dudh Nath - do - M.G.Division-i, 
Lucknow 

- do - I . 	9.8.99 

154 Sripati Prasad 	 . - do - - do - - do - I 	J  98,99 

155 KumarThapa do do —_do 	 I 9899 

On upgradation under the A.0 4Scheme, the pay of the above officials shall be fixed under the provisions of FR 22 (I) (a) 
(1), subject to a Minimum finaicial benefits of Rs.100/- aper DOPT's O.M. No. 1/6/97-Pay-I dated 53.99. 	 aranting 
financial upgradation' 	the above scheme the will exercIse a tion within the period or one month fromthe date of recel 

.00iJhetherthey will got their pay fixed in the new scale either s ía g way or rom e a e Fof accrualo next inceament 
in the loiest sca1e 

The financial benefit allowed under the ACP scheme shall be final and no pay fixation benefit shall accureat the time of 
regular promotion i.e., posting against a functional post in the higher grade. 

Grant of higher, pay scale under the ACP scheme shall be conditional to the fact that an employewhlle accepting the said 
benefit shall' ! We deemed to have given his/ un-qualified acceptance for regular promotion oh accurance of vacancy 

• 

	

	subsequently. lñ case he refuses to accept the higher post on regular promotion subsequently, he shall be subject to normal 
debarment for regular promotion as prescribed in the general instructions in this regard 

On making fixation of pay of the officials, all the respective Heads of offIces are requested to obtain an undertaking from the 
brned 	 A . C . P.scheme will 

allowances by virtue of higher pay scale in iumpsum, in case It is found that the same Is not applicabieinhis case. 

The pay of the concerned persons .Jnay-be  fixed accordingly & necessary entries to this effect may also be made in the 
respective service books. While-tsuing pay fixation orde6iTR espectivefleadsofoffices; a para may be added to the 
effect that the above fixation of.pay In the upgraded scale Is subject to review by Audit. Any Over-payments on account or 
pay fixation in the upgraded scale as pointed out by the Audit will be recovered from the concerned Government Servants in 
lumpsuni 	 - 

(K.K.BHANDARI) 
Superintendung Engineer 
Planning Circle Faridabad 



(K.K.BHANDARI) 
Superintending Engineer 

- 

iopy forwarded for in formation and necessary action to 

The Chief EnginrbCwC, Thaddigarh. 
The Chief Engin?tB, Patna. 
The Chief Engineer(Mon.), Nagpur. 
The Chief Engineer Mahanadi & Eastern River, Bhubaneshwar. 
The Dirtor (Adm.), CWC (Estt.IV Section), R.K.Puram, New Delhi. 
The Under Secretary, .(Est.-VIlI Section), New Delhi. 
The Pay & Accounts Officer, New Delhi. 
The Superintending Engineer, Krishna & Coordination Circle, Hyderabad. 
The Superintending Engineer, Godavari Cirôte, Hyderabad. 
The Sup:erintendjng Engineer, H.O. Circle, Vadodara. 

1 1. The Dfret3tor, M&A Dte.,Jammu. 
The Director, Monitoring Dte., Faridabad. 
The Director, Monitoring & Appriasal Dte., Shimla. 

The Superintending Engineer (C), Narmada Basin Organisation, Bhopal. 
The Director, Monitoring Dte., Agra. 
The Superintending Engineer, H.O.Circle, Maithon. 
The Superintending Engineer, H.O.Circle, Bhubneshwar. 
The Superintending Engineer (CRSR), Circle, Bangalore. 
The Superintending Engineer, dC, Sikkim. 
The Superintending Engineer, NEIC, Shillong. 
The SuperintendingEngineer,Hoc, Noida. 

22 The SuperIntendingEngineer, HOC 1V(aranasl 
The Executive Engireer;L.K.Djvjsion CWC, Hyderabad. 
The Executive Enginee:r, Chenab Division, Jammu. 
The Executive Engineer, Meghna Division Silchar. 
Thp Execitive Engineer, Meghna Investigation Division, Shillong. 
The Executive Engineer, SWR Division, Cochin. 

The Executive Engineer, P&I Division, Faridabaci. 
The Executive Engineer, U.G.Division, Hyderabad. 
The Executive Engineer, L.G.Division, Hyderabad. 
The Executive Engineer, Central Store Division, New Delhi. 

32.1 The Executive Engineer, Narmada Division, Bhopal. 
33:.The Executive Engineer, Sikkim Investigation Division, Gangtok. 
34? The Executive'Engineer, Cauvery Division, Banglore. 

The Executive Engineer, NEID-I, Silchar. 
The Executive Engineer, Wainganga Division, Nagpur. 

37, The Executive Engineer, NEID-Ill, ltanagar. 
The Executive Engineer, S.R.Division, Coimbatore. 
The Executive Engineer, L.Y.Division, Agra. 

The Executive Engineer, M.G.Division-lll, Varanasi.] 
The Executive Engineer, Chambal Division, Jaipur. 
The Executive Engi 	r',M.G.Divjion-lV, Patna. 
The Executive EngdéMG.DivinLucknow.  
Persons concernedl55cbpjes) through their respective offices.. 
EC-1, Planning Circle, Fáridabad. 
Cashier, Planning Circle, Faridabad. 

4,  
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- 	Gii-i IHVS rIGA rIoN DIvIsIo:1 	 - 
YINGYAP. VILLA: LUMPY'KNGA!) 

• 	 - 	 Si-i I LLONG- 14. 

• 	 N0.MID/W_17011/WC/ACP/30/2000/ 	
- 	 Dated the 	 Dec.2000 

- S 

Conseueit upongrant of first firancial upgredation under AP Scflee w.e.f.9.8,-1999 in the scale of Day 
p. 2b0-b5-3300-70-40OO/- vide buperintending Lngineer Planning Circle s  cWC .N-IV,Faridabad, vide office order NO 
16/13/99/AGllfl.IV/1036-81 ddted 15.3 2000 and on e..<ercislng their option of trieir pay w.e.f. 9.8 1999 in the grade 
of Gauge Readertne pay of tie follwing Gauge Reader-scC$t , 	eby fixedn the next higher grade of Rs.2650-65-3300 
-70-40010/-- under FR 22( 1) (a) 

SI 	rne o (,auqeTay as on lPav after addlncjlPay tired w..e t.fDate  of mncrerniWPay fEcr addinqiDate of ncxt 

No JPeaderS 	19.8 99 in ).notional incre- 19.8 1999 in the lafter fixation jincrement (Date Increment. 
Ithe Sa/c ofj nent in the lo- 1pay scale of Ps. funder Ac ps 	 --ncremenL  I 

I 	 Ipay Rs , 2 6 10- lwer scale of Rs. 12650-65-3300-70-1 	 isnown u!-Ider -(colo)- 	\ 

s/shri 	160-3150-65-12610-3540/- or GI40 00/- 	 I 	 J6). A- 	
- 	

1 
13540/- 	)gs,100/- which isi 	 I 	 I 	. jacc 	I 

1 	 j 	 Jmore.  

G a g a n Singh 	R. 3150/- 	Ps. 3250/- 	R.3300/- 	1.32000 	 Rs.3370/- 	1,8.2001 

2. -'Nasib Lal Roy <s. 3150/- 	Rs. .1250/- 	Rs.3300/- 	1.8.2000 	 Rs.3370/- 	1.8.2001 

3. Subrata C 	a- 	 - 
borty. 	Rs. 3150/- 	Ps.- 3250/- 	ks.3300/- 	1.8.2000 	 Rs.3370/- 	1.8.2001 - 	 S 

The above fixation of pay is subject to Audit vrif4ation and any over payment made on this accoc-.snall 
be recovered from the individual.The financial benefit allowed under ACP Scheme shall be final and no pay fi:ation 
benetit shall accure at the time of-regular -promotion i.e. posting against a tunctional post in the h!gher grade. 

• 

 

- 	• 	(AMRENDRA KTJNAR SINQ-i) 
(EUTIVE ENGINEER. 

c:opy to:- 
The Suprintendiflg Engineer 0Planning Circle,cWC,NH-IV r  F-aridabad. 
The Superintending EngineerMeghna circle 9cWc,Silchar. 

3.-- The Assistant EngineerMeghna 	 pay fixation in respect of Sh. 
S,K.DaSH.C.DaS and p.c,Charaborty,Gauge Reader will be done after finalisation of their representation by 

Suprintending EngieerPianfliflg circle,cWc,}aridabad as desired by these individp41Sc 
4. The Accounts B ranc1j,M eghna II51v.DiviSlofl,cWC,ShillOflg. 	- 	- 	 - - 	 - 	 - - 

5. 	Bill clerk,Meghna Inv.Division, cwc,Shillong (in dulicate) far- necessary action. 
6- Person concerned. 	 - 
"7 	Service Book (person concerned) -- 

Personal -tile. 
9. 	Oftice order. 



FAX:0364-226226 	GOVERNMENT OF INDIA 	TEL:211713 
CENTRAL WATER COMMISSION 

MEGHNA INVESTIGATIPH DIVISION 	 AYINGYAR VILLA:LUMPYNGNGAD 	 O)O9 01 
SHILLONG-14. 	 '. 

NOo4ID/W17d11/WC/ACP/30/2000//2..L.. Dated the 	May 2001 

OFFICE. ORDER  

Consequent upon grant of first financial upgradat.ton 
under ACP scheme w.e.f. 9.8.1999 in the scale of pay b.2650-
6bO..70-4oOo7- vide Superintending Engineer,Planning Circle 
CWc 1N}I-IV Paridabad vide office order No.16/13/99/Adm.IV/1036 
-81 dated 15.302000 the pay of the following Gauge Readers are 
hereby fixed in the next higher grade of s.2650-65-3300-70-
4000/- under FR 22(1)(a)(1) as stated below:- 

S.L.lName or GagejPay as oniPay atteriPay tixed IDate of IPay 	JDate 
No.jReaders 	19.8.1999 1adding 	Iw.e.f. 9 . 8 .lziext inlafter jof 

Is/shri. 	un the 	Inotional 11999 in I-creme*laddinglnext 
'Iscale of lincrement1the scale mt af-j.ure-Iincre- 
Ipay b. 	I i the 	lof Rs. 2650-Iter fi-Iments Iment. 
12610-60- Jiower- 	65-3300-701zation Iwith 
13150-65- Iscale of 1-4000/- 	lunder Idates I 
13540/-. jRs.2610- $ 	 IACP 	I 

13540/- orl 	 I 	I 	I 
is.1d0/- I 	 1 	1 	1 
jwhichis I I 	I 	I 
imore. 	I 	I 	I 	I. 

H.C.Das / 	s.3150/- 	Rs.3250/- 	h.3300/- 1.5.2000 Rs.3370/- 1,5- 
w.e.f. 	2002 
1.5.2000 
Rs.3440/-
w.e.f. 

x/. 	
105.2001 

Rs.3150/- u.325O/- 	Rs.3300/- 1.4.2000 P.3370/- 1.4. 
borty. r, 	 w.e.f. 2002 

1.4.2990 
b.3440/-
w.e..f. 	, 

tçi 	 1.4.2001. 

	

. S.K.Da8\ 	-b.3150/- 	.3250/- 	R3.3300/- 1.4.2000 .3370/11.4. 
V ( 	\ 	 w.e.f. 	2002. 

1.4 .2000 
- 	 Rs.3440/- 

' w.e.f. 
41.4.2001. 

The above fixation of pay Is subject tä•Audit vv±ifi-
cation and any over payment made on this accountsha1l be reco-
vered from the j.ndividual.The financial benefit allowed under 

p Scheme shill be final and no pay fixation benefit shall 
accrue at the time of regular promotion i.e. posting agairi8t:a 
tuntional po8t in t' igher grade. 

(AMRENtA KUMAR SINOM) 
D(ECUTIVE E?INEER. 

Copy to:- 	 4 
1. The Superintending Englneer,Plannlng Circle,CWc,NH-IV,Farida_ 
with reference to this office letter No.MID/G-17011/)P/4177-80 
dated 16.12.2000. 
2 • The Superintending Engineer ,Meghna Circle,CWC Silchar. 

The Assistant Engineer.Meghna Inv.Sub-DivisiOn-I.II.III.CWC. 
Shillong/Si. lc1ar . 
The ?counts r,anch.Meghna v.jvjsjoncWC,Shil1ong. 
Bill ClerkHeghnaIflV.DiVISIOfl. cwc, Shillonq (in 
duplicate). 
Personal files. 

7,/ p.êrsonconcerned 
c Servie Books. 

9. 	Office order file. 

• I, 
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r. 	 Governiucnt of lodia 	
- 

p 	 4%. 	 -'--- 
Miiiktry of Persoiincl, l'ublic Gievanccs and lnsioi; 

(Dcpurtine tIL of Pcisonncl and Irainiog) 

NeW 

OFFICE MEMORANDUM 

5ubject:-Grant of financial upgradations under the Assutd Cor 

•

Progression Scheme to Group 'D'.'.cMlian employces o th 

- 	 Central GQvcrnment - clarification rc9urding.' 

• 

The undersigned idircctcd 1to sa) that the clarificaton issued by the DepartmeiU 

and Training (DoP&T) in reply to the Point of l)oubt No.9 vide C)tfic: 

1 Muno/andum (0 M) No 5034/1/97-Lstt(D)(Vol 1V) dated Februiry 10, 2000 rcgtrdmr 

finaal upgradátins admissible under the Assured Career Progression(AC?) Scheme 

'- 	_rrntirfl'Pt itiili.in i mnInutp nf tht ('niri1 c vernrncnthabecnrcVieYied.1in th( 

- 	.- 	-. 	(i-' 	':-- 	•- . 	 , 	_• 

Fcbrudry 12, 2(X)! (copy citclosed), whereby an elongated pay-scale of Rs 2610-60-2910- 

65-330q-70-4000 (S-PA) has been introduced with effect frqm 1.1.1996 in replaccnienl 

of thec;revisec.elongated pay-scale of 77 .5l2871149545403020h150, which 

was applicable to all Group 'D' employees, other Than those in (he industrial and 

workshop categories and in the Railways; It has accordingly been decided that financial 

upgradations under tile ACP Schcrne introduced DoP&T 0.M.NO.3534c1/7- 

Estt(D) dated August 9, 1999, shall be allowed to Group 'D' civilian employees of the 

Central Guvcrnnicnt in the revicd hierarçhiçal gradesI)ai after taking into 

account the revised clongatcd scale S-2A, wherever applicable, provided that all the 

conditions specified.inthcAcpScherfli including fulfillment of all proinotLOfldl no! ins 

arc met. This is - O'ever, subject to the following:- 

(i) 	First financial upgradaLioa an completion of 12 years of regular service 
shall be at least to the pay-scale of 

- 

The second financial upadatioii on completion of 24 years of r.idac 
-• 	 • 	service shall he allowed at least to the pay scale of Rs.2750-7U-33U( 7 5 

- 	44-00 (4. l-lowevcrwhcrc Group 'D' civilian employeeS of the Cential 

J• 	
Government are MatricUlaLeS and are eligible for promotion to the post of - 

-' 	Lower Division Clerk (LDC),the second financial upgrada(iori in their 

	

- case shall be allowed at least tQ the pay-scale of Rs.3050-75-3950 8 	- 

• •--_. 	\1 	 4590(). 

' 	 • 	- 	

. 	 2! 



-2- 

2 	The above dLcsIorS shall b effective from August 9, 1999 \ hiJi 	Hi 

introduction of thL ACE' Scheme 

3 	The incia1 upgrad1ionS undLr the ACP Schcmc a1ridy 
rdIIICd II) t 

..........•?
1y;. 1;:i 

LmployccS should, as such,b rcL\d and reyiscd n the bght of thi 
CIbOV dii ' H t  

.- 	 ...S...  
S 	 . . : 

H  

	

in cerLain M InlstrLcs/Depdr ncnts/O1 n ti0nS Group 'D cinploYt 	
H 

iccrui1cd at, S-2/S-3 level hav been ':allowcd flnaucil 	
pgradation under 

Scheme in ;the. LDC gradc (S-5) evqnwit1PUt.P0SSCSS!Ohl of prescribeti 

qualification viz 

terms of th& Condition_N 	of the ACPchei nQfflied0B_&UL2iJ2.J 1  

of all pro91O 	
atio- 11 1 	11ypLU)l1( (I 

retevmnt RecruUmcnt Ru 

n, csstia1 	 for grant of flnancjaj upradtt9 	in the hi 	rhi 

Such cusec s h ouid te 	ieL 

recovered forthwith.  

5. 	l .Minislrics/DcPaFLmCnts may giv ,'ide circulaliOli to t1icd(Ul' 

gcncrdlguldanCC and appropria 3A action in the mattcr.  

I 	 -- 

• 	 .. 
• 1• 	 •. 	 h'(. 	'. J 

• 	.• 	..,DIECTO(ESthb1t 	eri 

1, 

I, 	l)resident'SCC1CtarYC 	reidcn1's SccreHtI iitJPriiiic Minister's Oil cc/Siij)telii' 

Couri/Rajya .. • Sahha 	SecrcIariaLQk 	Sahha. 	SeceUIriatJCuL)ffl 	Sce!el;n 

CVC/C&AGJ.CefltrUl AduhiuistrtiVC Trihunal (Frincipal iJencil!) 	ew Delhi. 

All Suhordinate/Altached Ofticcs.ol' the Ministry of Personncl , I'iiht'c Cr ievanee 

S 	Pensions. 	 S  
Secreta, Staff SiUc, National Council (JC1'.l), I 3C, Fcroshli Ruaii, New Leilii, 

. All Staff Side Mcrnhers of the National Council (JCM) 1 3-C, Ferozcshih Road, t''.' 

. Dcpartrnent of ExpendiluR; (Implementation Cell) 

. 	Facilitation Center. (2cukJ. 	S 

7 	NIC (l)Ol'&T Urarich) or plaeiii this Office 	moraIRlUlU on the wehsite ul  

. Li..thisltnienl (I)) Scctn DoP&'F ($QQqjSJ 



. . 	 , 	 . 	 . 	 . 	 -. 	 ,. 	 . 	 . 	 . 	

— 	

.1• 
. 	 I 	 • 	

: . 	

•: 	 . 	 .. 	 ... 	 '- ,., 

ORE 

4 ,1 Ii t'Ub1hd 4ri ih fln4 	i4tqnsi Zi7ItMMj .* 	
Bhrt Srkor 

. 	.. 	 . 	
GoVenment ofIdj. 	

:-• • 	 • 	

•• 	 • 

' 

Sinchai Uur Vidvut flntra1ya  , 	
, (llfllStryor)Irrjgation and Power 

 

No 1)o1hi,tii0 JUlYO1g?2 

/ 
. 	

Gs 	

1n exercisep ho 'powors çOfl•rorrod. by tho 

	

. .'. •:' -• •.. provjs,o to articlo, 309 of th0 C.Oflstitutipfl,hO, Prsjdot hereby 
	•. 

........ 
:. 	

makos th ro11owjg rü1o. ro9uiatngthG.mOthOd orracrujtmot ..... . 	
'tQ thopost0f Gcgo Roador(GradoI) 1.tho Subordinato 

°fPiCGS oP. 
. : . 	the ContraiWator nd Pow 	COmmissjofl(Wato wing), flamoly :.. .. 	., 1. 	

Short titlo and commcflcomot (1) Th00 rubs maybo tho 
a1jod Contral. Wator ond Power Commjesjofl (Wator wing) (Ggo ' Reader) RocuS.tmunt Ruloa1i2. 	, 

(2) They sha1j?c0o into rorce on tho date of thoir publj t catj 	
in th Ufficia1Gazotte 	 . 

i 	1 
20 	ppljct0 	Th050 

rulo shafl apply to tho'posts asspücj to column I oP tho 
SChodul0 annoXod hereto. 

4 	 - — 	- 	 - - -- 	 -. 	

- 	I 	
I 

3. 	!orclass1j 	
_ Thu numb 	of Posts, thoir class1fic5tO and thu scale3, of. pay attached 

	

I 	thqroto shall ba a 
SpOcifiod in c 0lumn3 2 to 4 of the said 

recruitment 
Th moth of r 	 Dth 	 U Ai,

and other mattors coflfloCtOd 
l horotii shall be as SpoCifiod £n columns 1

5 to 13 of tho1 Schoduig afarosaid 	I 

	

I 	
I 	

I 	
* 	 I  Provided that the Upp 	

age limit specifiod in column 6 of th satd SChdu10 for direct recruit3 may bo rolaxod in • 1(1 	 tho 	
of Candidate3 bolonging to tho SchOdUlOd Castos,th0* ' 

Srhodulod Trth03 and other SPecial categories of porso3 
in accordao 

wxtj 
th0 ordoj3 issued by tho Central ovorbmont from 

- 	 - 'I 	 ' •:.: 	. 	. - 
	 . 	 . 	

., Oj PD'S i 

 

— L I 	
I 

who has entered into or contracted a murring0 with Person hovx9 a SPouco living, or 	I  
who, having a Sous 	living, has ente oc arn 	 red into or contracarriag0 with any 	 1i, 	. 	•. O)Oibjo for 	 person Lsald posts, 	 h 	bo 	

I 
ProvidOd that th0 Control Government may, if 

that such 'marriag is pormissiblo under tho personal law PPlic 	
to Such Poron and thu othur party €o tho 
	. 

nd 1 	 oth 	ou 	or o 	irig, xompt any poFon-.. from th oporation of thi5 rule. 	

I 

4 
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' 
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' : \. • . 	6' •. • 	 . . . Uhoto 
4)o• Contra). Govornmfl 
	f• 	, 

\ \ 	
opfl10fl that is i nocessarY or oxpendflt 30 to do it mY, by 

:y\\ •• : 	

ordr,f0r0a90fl5t0 berrdodifl jriting o1X any o?.ho • 

prDV190n30_0Ul03U1 	
r8pOCt to any c1a3 

O caoOrY 

of 	poSO• 	• 	
,.• 	. 	. 	..... ;. ..-. 	.. 	.: . 	•. 	

.•••• S.•.f•.• 

	

\ 	 I 	 , 	 ' 	

•1• 	' 	I 	__'. 	'  

	

\ Jt 
	 7. 	SaVlflQ 	

Nothing 3-fl these ru1es'sha 	
affaCt' 

noess 
\

rosor7•E3:ana 	
requirod'to bo_pOVid0 for 

	

l E 	 I 	
the SchodUlOd 033t081and 

$0h8dUlBd'TntbDa andOth2rDP00ial 

	

I 	 catogorlOS 0r 
poroflsflhacc03nc0 uith tho 

ordXa1sauodbY 	I  

- 	\ 	
hecontr(a1Govornm8nt n haogard. 
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NO.11G,72_F.39(6/2mhh1 	f 
(MUk8Sh Chand) 

 

	

r1 	 - 	
Under 5ncretary 

to the Govornmc3flt of Ind.a. 

w. 	• 	: 	• ••' 	.• 	 I 	.. • i.. • 	 •. 	

£ 	• 	

.;.. 	
. 

The Manager , 

 

.....
...!,5 	,Governmont of Indi 	Pross 	 . 

•Io.,• 	 .:. 	t 	.•:. 	

i.:• .•. 

h 	
I 	' 

CoptO 	
(ii 	' 	 (I I 

I 	 - 
The CentraL Water. 1)otJor iComm3.3SiOfl 	

NOU 'De1hi (25 COpIOSI 

Tho Undor Seor'otary, CW&PC(PU),' New Delhi.' 

I 	

3, Th DcpertmOnt of' Persoflf101; Iow Doihia h a 

, 	4. The Chief. 	
arllamoflt 5 0cre t ariat, NatJ, eli. 

5.' Tho Lok Sabha 
Secretar1at çCommittOO Branch ii), oW Dolbi'. 

't 	
6. MinistrY of Law & Justico (TraflSla on-I 

Section), Oha wan Das 

.Road,Ul,00 	
(,.cop iDp. !•En'ghish 	2 	 .. . 

7. Adm.IV Soctiofl, MinistrY of laP, Now Do1h. 
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1 	 . . 	 At'J'J€'X 
Nczne 	oGaugeRodcrs ho were 

\ 
j1nçMaLricujtion cxua ficationwlth9 yca 

ci' .. 	 ..• 	 .. 	Lcejnoted agaLthat 257. vacancies inth 

31 0 No arne and Designation 	 O±fice order No. ana 
date under which promoted • 	
as Ferro Printez 

-- 	 '----- -- 	------- e*.*. ------------- _------  

• 	 ••• , •Ln_• 	•• 	 ••.. 	 . 	 . 	
.•• 	• 1 

• 	 1 0 , Sat.ya 	iJai Pe7, 	 0.0. No. 0  A-32012/13/93 
Gauge RëaderGzI 	 :Estt.X0  Dated 14.12,1993 

2 	Debashish LatLa S\ 	 0.0 NO, A.32012/13/93 
Gauge Reader 	 Ei3tt,X' Dated 19,494 V 

3,' 	SR.DebI 	 . 	 0.0.No A-32012/13/93- 
• 	Gauje Reador 	 • 	stt,X Dated 19.494y' 

4. G,M 0  azman 	 . . 	• 	0.0. No, i-32012/13/9 
Gauge flader 	 . Es,, X, Dated 19,4.94 

!nandi. ChauOhtryf 	I 	 • • 	OO. No 	-32012/13J93- 
• . • Iu . Reader 	 . 	. 	E8tt 1  X,° Dated 20594V 

S.Rp10 , 	 0.0. No, 1 	32012/13/93- 
Gauge Roadr Or-I 	 Estt, Dated 4-4-95 V 

• 7.; Sukhari R 	: 	• 	 ' 	
•' 00. No A-32O12/13/93 	• . 

Gaugo Reader (4.I 	 Eatt,, dated 4.4,95v 

	

• 	• 	• 

• 	 •• 	•,•• 	••, 	 • 

	

:1 	

t 	

I 



I 
1* 

CENThAL ADMINISTRATIVE ThIOUNAL 
GUIiJAHATIDENCH::GUWAHATI,.. 

UiIIINAL APPLICATION NO. 

11 	a) Name of the Appiicant 
 Responents 	tJnon of India ?orS. 

 No.oC applicant 	- 

2. 	Is the apnitcatiufl in the proper fom 	- YES! 

:3, 	Whether name & Description and address of all the papers been 

furnished in cause 	itie;— YES/ NC. 

4, 	ILIPs the application been duly signed and verified : 	YES! N 

5. Have the cupias duly signod :— YES! NC, 

G, Have suficiant number of copies of the application been filed.; 
YES/NO. 

7 Lhobhar nil the annur 	parties are impleaded ; YE 	NC. 

B. Whether Enfiish translaticfl of documents in the Language: 	ES/ NC. 

9 Is the apllnation ic in tice; 	YES! NO. 

V. 
. H as the \Jakala€namm/MEMO/0f AopearancO/AuthontSation fjld 	YES! NO. 

ii. Is the 	ppiioatiOfl by IPO/BD/ FOR Rs.50/ : 

12. Has the arplicotiu 	is nitenoble 	- YES! NO. 

3, Hc 	tho Lmpunod a: der original duly attested been fidYES!N 0. 

i. Has 	;u legible ccias of th 	annexureS. duly 
attested fid: 	YES! NO. 

15 Has 	nd x 	Jocum ns bon fed a4 
avaihle •- YSJ NO. 

, Hue the :eouirod acrcr of envolppa 	barifl9 full address 

of the rCspondaflts boon filed 	- 	YES! NO. 

us the decl3ratiofl as 	equired 'h 	itam 17 	of the form 
; 	YES!NC. 

i, Wethe 	the reiaf s2eht for arises 
out of the 5jngieYES! NO. 

1, dhathur t h e inLa.n ro 	:e 	s prayed for—YES/ NO. 

of cocJonutiifl 	f deia 	is filJ 1 	it 	
pOrted 	s/NU. 

jr 	c 	so 20. 
SINGLE 3ENCH 	DIVISION BENCH 

21.. Jhotner this 	ase 	o hrO by 

22. ny other poits 

23 o alt of tne sci 	tiny uith 	nitial ef tho 5cr 
utifly clerk.; 

PP.'( RE 'I AR 
TDNUFFICcS 
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IN THE CENTRAL ADMINISTRATIVE TRIBtAL GAUHATI BENCH 
AT GUAHATI. 

O.A. No. j2001. 

Swapan B±swas & Ors 	 .:. 	-App1icants 

-Vrs- 

Union of India & Ors 	 Pesppndents. 

I N D E X 

Sl.No  

1 	 Original Application 	- 1 to 14 

2 	 Annexure-1 	 - 15 to 16 

3 	 Annexre -2 u. 	' ' 1 7 

4 	 Annexure-3'T 	 - 18 to 19 

5 	 Annexure-4 

6 	 Annexure-5 

7 	 Annexure-6 	 - 

8 	 Ann exure -7 	f 	 Q 2 

9 	 krnexure-8 	 S 

10 	 Annexure-9 	 21 

• 	 Filed by:- 	OO 

AdvOt8te. 

/ 
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IN THE CENTRAL ADMINISrRATIVE TRIBUNAL GATJHATI BENCH 
AT GTYWAHATI. 

An application under section 19 of the 

Central Administrative Tribunal Act,1985. 

O.A. No. /2OO1. 

Sri Swapan Biswas & 4 Ors. .... Jpplicants. 

-Vrs- 

Union of India & Ors 	.... Respondents. 

DETAILS OF THE APPLIcrION 

1. PARTICULARS OF THE APPLICANTS : 

Sri Swapan Biswas, Gauje Reader, 

Site No.43, Central Water Commission, 

P.O. SBC Nagar, Belonia, Tripura(South). 

Sri Rabindra 8inha, Gauge Reader, 

Meghna Sub-DivisiOn No.11, C..W.C., 

Nayapara, Dharmanagar, Tripura(North). 

Sri P.R. Ghosh, Adhikari, Gauge Reader, 

Meghia Division, CW.C., Link Road, 

Silchar-6, Dist. Cachar, Assam. 

/ 	
4. Subir Dhar, Gauge Readef, 

Site No.54, C.W.C., P.O. Kailashahar, 

Tripura North). 

/ 5. FFanrdra Kumar Nath, Gauge Reader, 

Site No.53 C.W.C. Natun Bazar, 

Tripüra (North). 

2. PARTIC1TLARS OF THE RESPONDENTS 

1. The Union of India, represented by the 

Secretary to the Govt.of India, Ministry 

of Water Resource, Shram Shakti Bhawafl, 

Rafi Marg, New Delhi-110001. 

Contd.... .2 
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The Chairman, Central Water Commission,1 

R.K. Puram, Room No.705, New Delhi-66. 

The Chief Engineer, Central Water 

Commission (NER), Jamir Mansion, 

Nongshillong, Shillong-14, Meghalaya. 

Superintending Engineer, Meghna Circle, 

Central Water CommissiOn, 145 .Panchayat 

Road, Silchar-4, Cachar, Assam. 

The Executive Engineer, Meghna Division, 

Central Water Commission, LinkRoad, 

Silchar-6, Cachar, Assam. 

PTICULARS.OF THE ORDER AGAINST .tHICH THE JpPIICATION 
IS MADE  

Letter No.MC/GR/CAT/87/97/2093 -2108 dated 

29.12.99 issued by the' Superintendent Engineer, 

CWC the Respondent No.4 addressed to Sri Srapan 

Biswas, Gauge Reader which was received on 

4.2.2000 by him. 

JURISDICTION OF THE TRIBUNAL : - 

The applicants declare that this application, 

is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION :- 

The applicants further declare that this 

application is filed before the Honthie Tribunal within 

the time limit prescribed under section 21 of the Central 

Administrative Tribunal ACt, 1985 - 

FACTSOF THE CASE 

6.1. That the applicants having commOn cause 

of action and sought for common relief they have filed 

Contd ......3 
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this joint.application under Rule 5(4) of the Rules 

of Procedure which may kindly be allowed. 

6.2. That your applicants are all Indian 

citizens and as such they are entitled to all the rights 

and privileges guaranteed under the Constitution of India. 

6.3. That your applicants Nos.lan q  2 are 

Graduate's in arts. The applicant No.1 is also a member. 

of Schedule Caste Community. The applicant No.1 was 

• 

	

	 initially appointed as Gauge Reader temporarily on 28.4.84 

by the Executive Engineet, Agartala, Division under 

• . 	. 	 J.R.C. InvestiatiOn DivIsion, Central Water Commission, 
-'----:-- 	-: 	.• 
gartala.' The office of this Division has been shifted 

to Silchar in 1996 and the same has been now named as 

)" Meghna Division, CC, Link Road, 5ilchar-6, •Assam. The 
v 	 S  

/ 	 applicant NO2 was initially appointed by the Executive 

1gieer, JRC Division, CWC, 	 as Gauge Reader 

• 	and was working as Gauge Reader in the office of the 

• Executive Engineer, CC, Shillong Division. He has been 

transferred from shillong to Meghna Division, CWC, Silchar 

under the control of the Executive Engineer CWC at 

Sil char. 

nnexure-1 is the e  photocopy of the 

appointment letter of the applicat 

No.1. 

nexure2 is the photocopy of the 

applicant No.2's appointment letter. 

6.4. That other applicant Nos.3, 4, 5 were 

also appointed as Gauge Reader in 1984. and posted at 

Agartola ]J2vJsJ-On when the Agartala Division was shifted 

Contd...... 4 
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in 1996 as stated above. They were also shifted 

alongwith their office. 

6.5. That now all the applicants are working 

In Central Water Commission Silchar Division under the 

control of the Executive Engineer, CWC Silehar Division. 

They have already been regularised after 3 years of 

continuous service and still they are working as Gaue 

Reader without having any upgradation of their pc 

6.6. That after working from 1984 till 1997 

the applicants and others being frustrated for denial 

of justice in that promotion as well as in their enhance-

ment of salaries theyfiled O.A. N0.40/97 before the 

Hon 'ble Tribunal praying for extension of benefit of 

revision pay scale as has been granted to the Gauge Reader 

of the CPVVD, to grant all consequential benefits, of 

arrear salaries to the applicant consequent upon granting 

of pay revision, to direct the respondents to pay the 

applicants in the scale of Rs.200-400/- (pre revised) and 

then in the pay scale of Rs.950-1500/- (revised) with 

retrospective effect and all consequential benefits, to 

direct the respondents to provide promotional scope to 

the applicants etc. 

6.7. That the respondents in the said O.A. 

No.40/9.7 contested the case and filed their written 

statement before the Hon'ble Tribunal wherein they have 

categoically stated in paragraph.4 of the Written 

Statement in reply to paragraph 4.4 of the Original 

/ . 
	 Application N0.40/97 as fol1ows 

•C-;14.'That with regard to the statements made in 

paragraph 4.4. of the applications the respondents beg to 

state that as stated in reply to para 4.3 above, the 

Contd ...... 5 
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applicants were appointed as Gauge Readers in CC in the 

\pre-revised scale of pay of Rs.200-250/- strictly as per 

the recruitment rules (kinexure-2A) in force. The pay of 

the applicants were fixed (.nnexure-2A, 2B) in the revised 

scale of pay of Rs.775-1025 	 as per the reco- 

mmendations of the Iv pay Commission a their pay was 

ref ised (Anriex-3A & 3B) in the further revised scale of pa' 

00 of Rs.775-1150 w.e.f. 1.4.95 as per the provisions contained 

.nMinistry of Finance, Department of Expenditures 0.M. 

FO.13{2)/IC/02, dated 7.4.95 •Mnexure-4) and thus the 

ontentiOn of the applicants that thy were actually 

?ntitled to the pre-revised scale of pay of Rs260-400 

instead of- the scale of 200-250 (as per recruitment Rules) 

and in the revised scale of pay of Rs.950-1500 instead of 

Rs.775-1025 w.e.f. 1.1.86, at par with the similarly placed 

persons in the CPW is without any cogent reasons/fouhdati0rl 

and has no legs to stand. In view of the fact that the awa±'d 

of re_ctegorication/recla5sifCatb0n of Workcharged and 
. 	- 	 - a 

Regular 	
.- 

 

• 	Dtent(iD) given on 31.01.1988 as well as the 

judgment of the Hon'ble High Court of Delhi in Writ 

Petition'No.2792 of 1988 as well as the dinissalOf SLP 
-.- 

filed by the Government against the said judgment of 

Hon'ble High Court, of Delhi on 13.8.1983 is in personem 

and not in rem. To be more elaborate, the above cited 

award of bitra tiofl/jUdgmeflt of the Honble High Court 

Delhi/judgment in SLP delivered by Hon'ble supreme Court 

are only applicable to the employees of CPWD and not to 

other organisatiOnS under the Government of India including 

that 	1ti1 hater Commission. 

It is further stated that : 

a) 

 

The benefit of in-sitU promotion in the next 

higher scale is already available to the Gauge Readers of 

the Central Water Commission; 
Contd ...... 6  
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b) 	The Group D' staff, including Gauge Readers 

of C.W.C. Office, who were having Matriculation 

quiification from a recognised institution and having 

atleast 9 years of service were procnoted against the 

25% vacancies in the grade of Ferro Printers, a group 

4 C1  post in scale of Rs.975-1560/- depending upon their 

sutàbility etc. Seven Nos. Gauge Readers were promoted 

nnexure-5) as Ferro Printers during the years 1993 to 

1995 y CWC. 

In implementation of the decision dated 

18.5.64 of CAT (PB) in O.A. No.2114/89(Anexure-6) the 

post of Ferro P'riñter in the scale of pay of Rs.975-1500 

has since been redesignated as Draftnan Gr.III in the 

scale of pay Rs.100-2040 and thus the cadre of Ferro 

Printer in C.W.C. no more exists. In view of this, the 

promotional avenue for Gauge Reader to the post of Frro 

?rinter is no more available." 

6.8. That the Hon'ble Tribunal vide judgment 

& order dated 13.8.99 after hearing both the parties 

disposed of O.A. No.40/97 with a direction Xkxt that 

"the applicants may submit representations to the competent 

authority of the respondents withon one month from the 

date of receipt of this order for redressal of their 

grievances. If such representations are received, the 

reondentS shall dispose of the representations with 

a speaking order giving details and reasons within a 

period of 3 months from the date of receipt of the 

representations." 

?imexure-3 is the photocopy of the said 

jucgment & order dated 13.8.99 passed 

by.this Hon'bleTribunal in O.A. 

No. 40/97. 

Contd.... . . 7 
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6.9. That as. per direction of the Hon'ble 

Tribunalgiven in O.A. No.40/97 the applicant NOs.l, 2, 

3 submitted their representations to the Chairman, C?C, 

New Delhi through proper channel on 4.9.99, 1.9.99 and 

4.9.99 respectively for redressal of their grievances. 

• nexure-4 is the photocopy of the 

representation dated 4.9.99 submitted 

by Shri Swapan Bisws to the Chairman, 

CWC, New Delhi. 

nnexure-5 is the photocopy of the 

representation dated 1.9.99 subnitted 

by Shri Rabindra Siriha to the Chairman, 

CWC, New Delhi. 

4 
I 

11 

.6.10. That besides these applicants who have 

flied representations befor ?the chairmen, CWC some other 

applicants in 0.7. No.40/97 filed seperate representations 

which have been admitted by the Executive Engineer, 

Megffla DivIsion, CWC Slichar vide his letter Nc.MD/SIL/ 

CB/61723 dated 11.3.2000. 

- 	 nnexure-6 is the photocopy of such 

letter issued by the Executive Engineer 

addressed to the superintending Eflgineer, 

Meghna Circle, CWC. 

6.11. That as per direction of the Hn t ble 

Tribna1 given in 0 .A. No.40/97 at Mnexure-3 

the applicant No.1 filed his representation on 4.9.99 

at ?nnexure-4 and in reply to this representation the 

superintending Engineer, Meghna Circle, CC vine his 

letter No.MC/CR/CAT/87/92/20932108 dated 29.12.99 

Contd.... .8 
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inforned the applicant No.1 that his higher pay scale 

is not justified. This orderis not a speaking order, it 

is only cryptic order issued by the Superintending Engineer 

to hoodwink the guilt comthitted by the respondents for ,not 
1 1 

granting required reliefs by a speaking order to the 

present applicant and others. 

inexure-7 is the photocopy of the 

7' said impugned order dated 29.12.99 

issued by the Superintending Engineers 

Cc, Megha Circle. 

• 	6.12. That on receipt of the abdve impugned 

letter/order at ?nnexure-7 the applicant No.1 submitted 

another representation on 35.2.2000 before the Superintending 

Engineer, CWC, Meghna Circle being not satisfied with 

the decision taken and communicated to him vide Annexure-7. 

nexure8 is the photocopy of the 

said representation dated 15.2.2000 

submitted by the applicant No.?. 

6.13. That the applicant filed the said 

representation against nnexure7 issued by the 

$uperintendiflg Engineer on 5.2.2000 because the applicant 

received nexure7 only on4.2.2000 SO the applicant 

filed the representation within time. 

6.14. That your applicants beg to state that 

vide AnnexUre 7  the impugned order nOwhere stated that 

the applicants can be pronoted from the post of Gauge 

Reader to the post of Ferro Printers which has been 

redesignated as Draftsman alongwith Erstwhile Tracer 

w.e.f.30.B'36 This has been known by the applicants 
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from a letter No.C-18013/4/89-Estt. dated 	. 	I 
30.5.95. 

Mnexure-9 is the photocopy of the 

letter dated 30.5.95 Issued by the 

Under Secretary to the Govt.of India, 
0 

Central Water Commission. 

6.15. That your applicants beg to state that - 

they are now drawing monthly pay scale of Rs.775/- to 

1150/- which have already been enha ced because 2f re- 

designatiq of ter ppst as Draftsman -Gr.ad.e--III by the 

President of India. All these things the respondents have 

simply ignored with a. view to depriving the.monthly actual 

pay scale of the applicants and other. At nnexure-9 the 

Under Secretary to the Govt.of India, Central Water 

Commission have categorically stated that Ferro Printers 

are designated as Draftsman Grade-Ill alongwith Erstwhile 

Tracer with effect from 30.8.86. The respondents knowing 

fully well as they have possessed at krnexure-9 and they 

delibe.ratelY ignored those documents to deprive the 

applicants from their due enhanced salaries 'and from 

their legitimate promotion. Under the in-situ 'schemes 

the applicants are eligible for promotion after completion 

of 9 years continaous service. The respondents fully aware 

of the facts that the applicants completed by now 19 years. 

of contifleOus service, still then they have not mentioned 

anything at Jnnexure-7 about the Annexure-9 and thereby 

they have done injustice to the poor applicants which 

is malafide, illegal, improper and without jurisdiction. 

6.16. That the applicants beg to state that 

the next promotion from Gauge Reder is Ferro-Priflter 

with monthly pay scale of s.975-1540/. The post of 

CQntt ...... 10 
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Ferro-Printer has been redesignated as Draftsnan 

Grade-Ill alongwith erstwhile tracer with retrospective 

effect from 30.8.86 vide nnexure-9. The pay scale of 

Tracer, red&signated as Draft&aan Grade-Ill has been 

upradd by a separate order to Rs.1200-2040/- with effect 

from 9.11.87. 

6.17. That the applicants beg to state than 

they have completed 9 years of service in May, 1993 and 

as such they are entitled to pay scale of .1200-2040 

with effect from May, 1993 but the Respondents have 

neither promoted or redesignated as Draftstian Grade-Ill. 

nor they have been paid thepay scale of R.1200-2040/-. 

till date from May, 1993. 
IL 

6.18. That the applicants are also entitled 

for promotion from Grade-Ill to Grade-Il after completion 

of 12 years of äervice. They have completed 12 years of 

service from May, 1996 and they are entitled to pay scale 

of Rs.4500/- to 7000/- with effect from May, 1996. BUt 

the Respondents have not paid their salaries accordingly. 

6.19. That the applicants beg to state that 

as per,  Annexure7 the applicants are entitled to pay 

scale of RS.4500-7000/ but the Respondents have not 

paid their salaries accordingly. 

7. GROUNDS FOR 	
: - 

7.1. For that the applicants have been denied 

justice by the Waptiamim Respondents. 

7.2. For that the applicants haveComPleted 

9 years of service and after completion of 9 years 

service, they have neither been promoted nor the old 

Contd.. .. .11 
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pay of Rs.1200-2040 have been paid to them and as such,. 

it is a fit case for #iving appropriate direction to 

pay the same scale with effect from 30.8.86. 

7.4. For that the applicants have already 

completed 12 years of regular service and as such they 

are entitled to promotIon of draftsian Grade-lit with 

pay scale of Rs.4500-7000/ (old Scale) with effect from 

May, 1996, but the Respondents have not paid their salaries 

deliberately with a view to deprive them from their due 

promotion and salaries and hence it is necessary to 

give direction to the respondents to promote and pay ,  

their salaries accordingly. 

7.5. For that the applicants No.1 and 2 are 

graduate in Arts while others are Matriculate and as 

such they are entitled to higher pay scale as per 

academic qualification which is required by the Respondents. 

7.6. For that the applicant No.1 is a member 

belonging to Schedule Caste Community. 

DETAILS OF REMEDIES E)AUSTED :- 

The applicants declafe that they have suhrtitted 

representations bef ore the authorities and flow no other 

alternative efficacious remedies except by way of filing 

of this applIcatiOn before the Hon tble Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

The applicants further declare that they 

have not filed any applications writ petition or such 

in respect of the subject matter of the instant 

application before any authority and other Court or 

other Bench of the Tribunal nor any application, writ 

Contd .....12 
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petition or suit is pending before any other Court 

or Tribunal. 

10. 	RELIEFS SOUGHT FOR :- 

tkider the facts and circumstances narrated• 

abdve the applicants respectfully pray that this 

application be admitted, records be called for and 

after hearing the, parties on the cause or dausés they 

may be shown and on perusal of the records, be pleased 

to grant the following reliefs:- 

1) to promote the applicantä from Gauge 

Readers with effect from 30.8.86 to the post of Ferro 

Printers with pay scale of Rs.975-1540/-; 

to redesignate the applicants as Draftsman 

with effect from 9.11.87 with pay scale of Rs.1200-2040/-

with effect from May, 1993, as they have completed 9 

years of service in May, 1993. 

to promote the applicants from Draftsman 

Grade-Ill to Draftsmafl Grade-Il with effect from May, 

1996 as they have completed 12 years of service on that•. 

day with pay scale of Rs.4500-7000/ 

to pay arrears of pay with effect from 

30.8.86 to 8.11.87 in the scale of pay .1200-2040/ 

to pay the arrears pay scale of Rs.4500-7000 

with e £ fect. from May, 1996. 

to grant adequate costs of the case. 

Any other relief/reliefs as may deem 

Lit and properby this Honble Tribunal. 

1., INTERIM PRAYER IF ANY :- 

• In the interim the applicants pray that the 

pay scale of FerrO Printers be paid @ Rs.975-1540/ to 

the applicants pending final disposal of the O.A. 
A. 

Contd... . . 13 
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12. PARTigmARs OF rHE IPO: - 

a) Date 	:

koo( 

• 	 b) No. 

Value :•- 

Payable at GUwahati 
• 

Name of Post Office : 

13. ENCLOSURE$ :- 

As per Index. 	- 
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VERIFICATION 

I, Shri Swapan Biswas, S/o bate Sasindra 

Biaswas,GaugeReader, Site No.43, Central water 

• 	 Commission, p .0 • SBC Nagar, Belonia, Tripura (S), 

do hereby sollernnly affirm and verify that the 

- statements fnade in paragraphs 
0 

are true to my knowledge and those made in paragraphs 

• 	
£i) 6'Ii) I1/31Ut,' 	 being 1 A 44j  

matters of records are true to my inforrnation and belief 

and I undertake that r have not suppressed any material 

facts of the case. 

And I sign this verification on this the 

day of July, 2001 at Guwahati. 

• 	 Signatur. 

\ 



£O hD(JO) /DI/AT/wC/ /?O 
Gve'niei'it of :[nd.ia 

Centr.'l water Ccmmision 
RD(JRU)nvestiation Division 

I 

- .a3auaL1pur 	gartaJa 

Dated,Thetb, 1 Si 

x,  B .  i'ii 0 P. i l D U lvi 

fr 

Subs- Of f± of temjDorry appointment to the 

post 	imclOr JRC.Inv 
Diso-t', Cetttraj. WaterOommissin ;Agarta I 

/ 
The under signed hereby ofTcr.s Shri  

Employm,Regis tr4ionjRegts.tr,ation 	a temporar.y 
p.s t f 	 on 	 g-e- 	so &}3meL..t/r e gu] 
G.rtup tDndt River DevT6 i- t (JRC) Invstigtion Divisien, C'.ja.0: 
Agartaa,(Tripura) on apay of is. 	 permontb in the 
pay scaleof pay •f Rs; 2c'- --  

The appointee will als be entitled t draw dearness and othor 
allowances athe rate adissible undei the subject to the conditin 
laid down in rules and ders gv.ing the grant of such of aUowano 
in frce from time to time, 
2. 	The terms of apiitment are as uxicle-. 

i) The appoinent is temporary and will not confer any titl 
to perranent employment. He will, be. on probation £r 6 rnonth; 

di) The appointment may be terminated at any time by a ntb 
flojice given by either side, viz the •'ppointee r the appo 1:.i 
auth'r:it without assigning any 'reasons. 

T 	8oin.irg tuio:i -  however rerves the right of to': 
mii.at:xg the SorVics o the appointee ftrthwth or befre tli 
oxpi.ratin-. of the stipuia - 3d period of notie by making paymen. to him zr 	sun eqivelent - o the perid and allowanoes for t 
period .ci flotice Or the nxired portion thereof 

The appointment .carrie'1. with it the J.ability to serve. 

rOther . conditions if service will he governed by the  
rules and orders in force from time to time, 

The appointhent will further be subje2b tj:_ 

Aia beingf un, medoci1ly fit for appinment to the grade 

.6

9'- 	' <. 	 hich must get the medical oerticat. 
,jduly sg d by the medical officer Gav t hospital before join.i. - 

the po't. 	. 

6 ubmissjn of a dêlaraion in the prescribed ±rrm and in 
- (.9' .th,event .f the. can dates having more than e'ne wife living, 

,p o 	the appointment will ..b'e sub je 	 oxp tefr-om 
eifement of the rquirement in thiq behalf. 

Taking o 1' an oath qf allegiancei'ajtiiuj.nes t the cons- 
tjt.tion of Ihdia or making cf a solamn affirmation to that 
effect in the proscribed f:rm, 

1Teriicatjn f his caracter and anticedents in the preSo 
ibe foimsfrm dist:i.t agistrat. nr  Sub-Divisional Nagist-

rate w -h u-t any PX.verse remarko, 	- 

Produ'3ti n tf the f ollowing eriina1 	ri-if 

a7 Educational and other techanicai qu1ifi catien. 
b Oertifi.a -be nf date f birth (r'f of age) 	 . 

Certifiabe in the prscribedform in suport of candidat.eS' 
claim to belonging to 

L 

I, 
1 



Discharge ce:t: i c.ate to fae prescribed form .f 
prv1x'S 	me:a; 	f riy 

C'ira1er ertfi'te frrr a Gazatted Off cer/respeit-
ihle p F'i/ri'.d of .ãucai.icnalIflStitUat1Ofl last 
attended by his. thJ.y counterigned by the District 
Piais ,raL or 	risitai iagistrate r their 

• 	 supericr offic'rS.. 

4b.' It may please be stated whether the candidatS ii serving or is un?9' 
.bligatn t serve anotIer Cenal G-overnmE t department/a State 

G-vernment or a Public authoTi 
T, If any declaration given ii f:.ion furnish .& by the cand.dates 
' proves to be false wr if thk 	 i f •md- t have wii'uliy.  

• 	suppress any matrial, infrmatin will e l.i.lo to removal from 
service aid such other a 	s (o' 	i.y deem necessary..- 

S.. If he a'cepts - he offer of aointmt on th r above terms he should 

oommu'i'. te1 	acepnce within 15 daVq ar.d report for duty .  withi' 

30 laaY , 	-the late 	issue of this 	irau7m, to the -cutV1 

Enge: . W J1  ( 	 ' divsio.i,. CO -—-&. 

Tri--'a If ;o reply 	.'eceived or the candiiates fails to reppts 
for 	ty by foresaid 	the off er wi.1.1 be treated as cancelled 

7. No trav 1t 	'llowan - iill be allowe '•' i.ning appointment pcst0 

.t'2< 	• 	 . 

AL 

OIN 

3-  xz 
Gopy t:- 1) The Suerintending Engineer,, RL(JRC)Inv...Oircle, CWC, 

,. 
 

R.K. Puram, New Delhi-66-, 	•. . ... . 

As sist%c Jo/nv ui2sioCg,.4tI4q4\LL 

The Employmeit fficei' Empl ',r'a,rrt 3xzbaqfQ  

) 	s.na1 FJ.e 

BrE 	Divisional Cfice 
• 	

•- 	 • /. 
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CENTRAL AD!1J ISTRTIvE TRI BU.NNj, GUWMJATI SEtrI1. 

Oriqinal Appijcition No. 40 of 1997. 

Date of Prder.: This the 13th. dayof August:.. 1999 

Justice Shrj D.N.BaruaI, Vice_Chainnan. 

Shrj G.L.Sanglyjne, Mminis€rative Member. 

Shri. P,R.Ghosh Adhikary and 11 others. 
All the applicants are working as Gaige 
Reader under Central Water COJnInissj.Q 

By Advocate S/Shrj B.X.Sharma & S.Sarrna. 

Applicants. 

- Versus - 

'.TUrIIon of India & Ors. 	 . . 	
. . . Respondent 

A.Deb Roy, Sr.C.G.S.C. 

./' 

.L.SANGLYINADMN MEMBER ..... 

this application was submitted by 12 applicants wh 

were Gauge Reader in the Central Water Cnrnissjon. They were 

7 	appointed as Gauge Reader in 1984 and 1985 in the scale of 

pay of Rs. 200-250/-. They continued in the grade of Gauge 

deader without any promotion. Therefore in 1986 and 1988 the 

applicant No.1 Shri. P.R.Ghosh Adhikary Submitted. representations. 

According to him the minimwn qualification for eligibility 

for promotion as Gauge Reader is H.S.L.C/School final/Madhyamik. 

This same minimum qualificatioi is applicabje in the case of 

Assistant Store Keeper and Lower D 
 ivision Clerk. Cut the Assis- o"_ , •.. 

tant Store Keeper, LDC and Work Sarkar Grade-Il enjoy better 

sdale of pay of Rs.260-350/ or Rs.260_400/_ which were later 

on revised at higher scale of pay than the revised scale of 

pay of GaugeReader. They also had promotional pro:!;pect, 

whereas 	the Gauge Readersdo not have any prospect for 
/\ 

con'. 2 
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jrornotiori. As such he prayed for appropriate red :essal. 

However, no reply was issued by the respondents. In 1994 six 

employees who are net applicants in this O.A except 3ri. pradip 

Chakraborty and Swapan J<r. Das submitted representations to 

respondent No.2 for beter pay scale and promotional avenues.  

This was not replied to by respondents . Then in 1995 applicant 

No.1 Sri P.R.Ghosh Adhikary submitted representation to 

respondent No.2 referring to the case of the Gauge Reader of 

the Central public Works Departnnt (Cp'1D for short) praying 

to pay him in the scale of pay of R6.950-1500/- per month inclu-

ding arrears as in the case of the Gauge Reader of the CP'1D. 

This was not repLied to by the r:espondents ..ri Siapan' 	I E3iswaS, 

appiicant No.6 also made representation praying for promotion 

on the ground that he is a member of 3heduled Caste community. 

This also was not replied to by the respondents. Thereafter 

e applicants had submitted this Qriginal Appliraion. In the 

/ca 	of the CPJD there is an award on re_categorisation/re- 

/ 	o1aification of work charged and regular classified establish- 

I mt.of CPWD as per O.M. dated 16.11.1993, Annexur'-1 and 

is also implementation of the award dated 31.1.1986 on 

the above ment1onedemç1oyees as modified by the Delhi High 

Court Judgment dated 21.1.1992 as per G.M. dated 20.12.1993, 

' 	I 	 award 

/ 	
Annexure-2. The-. employees affected by this Lincluded Gauge 

/ 	
Readers of the CPD. In this application the applicants have 

prayed that they be granted the Santa benefits as granted to 

the Gauge Readers of the CpJ -D in the above G.M. Further, they 

have prayed that they should he provided promotional avenue. 

2. 	The respondents have submitted written statement contes- 

ti. g btie prayers of the applicants. 

e have heard learned counsel of both sides. It will be. 

seen that there are two distinct issues, namely, promotional 
	

11 
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/ /venuO and assigning a pay sca.1.c to the cadre of Gauge Reader 
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4I 
:Lri this 	apliCi1ti0r1. 	

It is also seen that many of the 	appli- 

cants did not approach the respOnJents for redressal 
of their 

(  

qrievaflCes. On 
perusal of the application, written statement 

and hearing learned counsel of both sides 	
we are of the 

view that the matters need 	
be considered and dipOSed of 

Eirst 
by the respondents. We therefore, direct the applicants 

to 	
ubmit representations to the compett authoritY of the 

respondents within one month  from the date 
of receipt of this 

order for redresSal of their grievances. If such represefltati
0ns 

are received, the respondents shall dispose of the represefl 

bations with a speaking order qiving details and reasons 

within a period of 3 months from the date of receipt of the 

presentati0t5. 

With the above directions the application is disposed 

of. No order as to costs. 

V1LEM 

f7 / 
	 sU/Eu (ii) 

rtifled to bc triic Cepy 

	

sifrr 	fkfk 

wr~~~ 
.pi1y 	çjtiui1 (4 

PG 	
*ti1 A dtri 	tte T,t*$i 

clnn 

Guaat1.'81bi 
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H 
The Chairman, 	

, 
4 

Cntral Water Corrrnission, 	. 	 . 	. 	 . 	
-V Room -316, Sea Ehawan,  

R. 	Purarn, New Delhi-hO 066.. 	 . 

£'hrough Proper channel .) 	. 

Sub Grant of upper pay scale in the post of Gauge 
Reader.- Promotional- avenue for Gauge Reader 
Central Admjjstrative Tribunal, 'Gauwahati be 
nch order datea 13th August 1999. 

Rpçtad Sir, 	 ., 

Most re'spectfully, I am submitting the-f o1lowiri  
ew 1.iCt3 fo±-  favour of your kind information and 	sympathetic

,  

cn sideration,  

That I have been appointed as a Gauge' Reader in the' 
pay scale of s. 200-250/- with effect from arid 
continueing in the same grade without anypromotion. Sirce the ' 
dapartment has not considered my recuest fd± -may in... 

• 'h hiqber scale that of LDC i,e Rs. 260-400/-.' I was compelled 
• 

IC-n a roach the Honourable Central Administrative Tribunal' 
redresi of my abrve grivances and the Honourable Central 2dmi-
nistratiza Tribunal's order dated 13th August 1999 is also encl- 
sed h 2with,' which will, speak itself. 	' 

In view of the abôr,, - I humbly reuest your goeds-
lf t ):. kind,enough to considerrny.:ve case taking 'into cony 
i 1rf- ' . 	 4 	 - ruuni as •wei.l as 5th4 --  - - 

Central Pay Commjssjonrecomendatjon for -impl'eriEntation vide •' 
N34-'/3/9755tt(D) .ted 09/08/j999 and also ieeceuest 'to teke. 

A.nv€ar'L': action on the matter. My pay scale may - kindly be'plac- 
as'LI'C'.s pay scale i.e. Rs. 260-400,"- and I may kiny.be aid 

th S arrcrs from the date of my appointment in the higher.scale 

	

26o 400,' 	. 

I further recuest that, I may also kindly be cons- 
drec i7r promotion which may also"kindy be•codsidered sympath 

etjcallv, 	 ,' 	- 	, 	 - 	 -•. 

9' 

/ 0 jcD 

..L'ne xe-utive ngineer, Meghna Division- entrá.1 Water Conmi-
ssio, Link 	ad', Si1char73006(ssam) 	 • - -- 

4. T1 	x3cutive Engineer, I'Seghna Investigation Divisi.n, Central - 
a'er Commission, :otinagar, Yingeyar Vill&' •Shillong-793014. 

r 
M 

- 	 - 

Yours .faithfu1lj,, 

4i. 

.0 	Vh-PM 

• 	 ', 	
- 

CODy for information to- 	• 	 • .' 	 . . 	-' 

Chief'.Engineer,,;Cta 'Watecomjsjon, -  •Bramhaputra '& 
:31Et -3asin, ;ardpathaç Pohkesh, YR.9.i.UmjD1ing,shi1ir)ng_793O06. 

2. The 	orintendig .ingineer, Meghna C!rcle,: Cntra1 iwate: CO-r  
rtIrtsion. ?mchayat Roa& 'Silchar-788 004 (Assarn).,.' •. 	- . • 

-' 	 •-. 	 ' 	 - 	 - 	 -- 

• 	
. 
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To, 
The Chairman ,  
Central Water CoiiSSi0fl, 

Room N-316, Sewa Bhawafl, 
?.Purarn, New Delhi11U 066. 

through Proper Channel ) 

Sub_ Grant of upper pay scale in the post 
of Gauge 

Reader. PromotionE i avenue for Gauge Reader 
Central AdmifliStrat ye Tribunal., 'GaUwahati be 

nch order dated iThh AUSt 1999k 

Respected Sir, 

Most respectfullYi I am 
5 : bmittiflg the following 

	

'few facts for favour of your kind infctmatiofl and 
	sympathetic 

considerati0fl 
that I have been appoiflt 	

as a Gauge Reader in the 

pay scale of Rs. 200-250/- with effect ::om 
	 and 

0ontinUeiflg in the same grade without ny prcmotion. Since the 

epartrnent has not cosiciere my recueS for placing y pay In 
the higher scale that of LDC i.e. . 26-400/-. I ijas compelled 
t approaC the Honourable Central AdIniistrtive Tribunal for 
redressal of my above grivances and the HcOUrable Central Admi-
nistrative PribuflaUS order dated 13th uqust i999 is also end- 

sed herewith, which \.iill speak itself. 
In view of the above, I 1um1y rest your goods-

elf t be kind enough to cob sider my boe case taking into con 
sideratifl. The order of the HonourcC Tbunal as kell as 5th 
Central Pay CoissiO recommendation for mple!ntati0 vide 

0, 35034/3/97_tt 	ted O9/08/19 	
nd also reçieSt to take 

aY ki 
an early action on the matter. M pay scale 

m ndly he plac-

ed as 	C 1 s p 	
. ay scale i.e. s. 260-400,"- od i may kinY be paid 

the arrears from the date Of y appointment in the higher scale 

i.e. 2s. 260-400/-. 
i further ceSt that, i may also kindly be cons-

idered fr rootiOfl which may also iny e considered sympath p  
eticallifr. 

'I 

. ply_ 	V YoUrs faithfUllY, 

V 	
(PJT\'A 	NI 

- 	 i4  

Co 	fr infoat1On to.- 	 ' Sb 
o 

,th. hief'Engi 	Cnta1 -'at9i.'CO 	SOfl, •3ramhaUtDa & 

	

Barasifl, .tardpatha;?oesh, )P.:0.. 	
ing,Sh10ng793006. 

Ih 	ithtefld±flg nginCer, Meghfla Ct Le,: Ctral ) ate_.Co- 

rnmisic'U, Pancbayat .oa& Silchar-788 004 (ssam). 

Th xutiVe ngineer1 Meghfla DiVi$iOn, 	ntral Water Coi- 

ssiQfl, LiOk 	
ad, Sl1char_788OO6(SS3m)o 	' 

Central 
The xecutive ngineer, .eghna 

y5tj gati0n 	n,  

water 
CoisSiOn, otinagar tyiflgeyar VillaV shillbng-793014. 
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/AXOi44 3 ,2358 	

N 

th 	 itin 
mwNna )iv4tton .w. c Lk Road 

i 7 7_ 

The up 	tig 
4hi Cirie 
Cnr1t rt' Ctori 

	

i.!\, 	4o/97 LUc b 1t 

	

AUy ('411p othare, bi thcZ 	b1 Ttb 
iLi 

Of the jUdqeMeAt 
• CiriL Oic 1tttr OMC/)t/cMr/ ci/ 

&ti 
Ar a, •  • 	 - 

Ki r. 6. reErw. is itvité(I to the bOVG Ci 
Lttte in thle.c ctit ths fGak G*thg Gau 
Mrs hvo thittet 'Uir r 	ttLQ 	rutirj 
tnrtn for r r tin of thLt dt 

/ 1) 	51P.), hch Adhikary t  .W 
Prsd }n, CR 

yfln& mrmn c 

!iajjt P aul OR 

/5).  wapir 

ThXCC-PrGoentatiCno of the &'.e 
hi*i aro selC. ftolanatary,  exe fOrwarslad hoo  

rewjth 	 d Dirther nary Action 

YOU 
a_ '1 

Eith full 

•r*)  Ei 	 • 	• 

Copy tO 

 tho boh Aalaikatys  GR 
 h. 
 1ph, iOyaflnd 	3arnafl%  G 

 ;h, ijit  Paull  

;apn 
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V 

1ZT ic'i 

, ---& Government of India 

Central Water Commission 	 V 

Gram : MEGHNA 	 Meghna Circle 	
V• 

Phone/Fax: (03842) 39760 

:ii 	
V 

To 

/Shri  Swapari Biswas, G/R 
G&D Site, CWC, 	 V  

V V 

	

Be1oni 

ub :— 0 • A. Nlo. 140/97 fil od by S hri 8. 	Cho sh cihik rari & 	the ra in 	
V 

the Fori'ble Tribunal Guwahati Sench regirding compliance or 
the 3udgornent and 

 

H0f:- Your rcj rosontation dated0409.99. 

The post 0 fGaugeieader(G 	 pp at) 
Vj 

 the scale pay of 

ks. 	 in the scale of  paY of Rs 0  7?5- 

wo  60-3150-655-3540/_ w. e. f, 1, 1,96)7n the subordinate offices 

Tho basic EductioflaU 	 requl red for thiSVOSt is 8th 

S t on 	0 ass Uhareas, the poat of L. U. C. (Gio L 	C1  past) 

subordinate offices of VGentralV;Wator Commission is filled thrbugh 

z° 	
St 	Ct&OV.fl :corflJLtssiOfl on All India Competition Basis 

t/' and the basic qual i fi cation prescribd for the post of LOC is Matric 

with Typing speed 
1 
 6 30 u.p,rn in English or 25 u.p.m in Hindi. 	Thus 

V 	there is no comp arision betueen the po s t a 1' Gauge Header & LD, 
VV V 

Recently the Ilinistry of personflal., Public Grievances & 

pn5ion(w6LT) 1 s vide O.M. dated 9.B.1999 has introduced the Assured 
V 	 V 
Creur P i-c gress.lon ch3m a for cli tiIeT..J3fltrEi. Go vL CivilIan 

• OflploYoes vido Lihlch two 	ancial 	gradatiofla dwriflg the srvice 

c,,IrGer 1. e. one on 	24t4ofi o P 12 yaars  and lind on completion 

o u 	 rovi Si 	tho pay 	ale 'i'. e.. 	

t efl:rPT1iF

16 	 5a 

- 	V • 
	

:- 	- 	• 	- 	
•. V 
	- 

1 

I 
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0 P:In situ promotIon in the next higher scale was e1sO 
avail j1e to the Gauge Readers or Central tJ&ter Con(ission. 

0 	

o ne your 	 higor sy scal e 

SLperintencling Engineer 

• Copy to:. 

i 	.Th e Chi.er Engini(&8e), CUC,Shii iot.g. 

2. 	The Ex Engineer 	ghna Inw Diva 0  CLIC,Shillong. 

TheEx. Engineer, lieghna Qiti.C.JC D S1I char. 
The Under Sere taryCwC(Es tt.vIIx) cjJ;#p Kpur  

NetjDalhj with ref... to hl's.letter No 0  G-16014/1/97-. 
Estt 0  VI1I/izai dated 13/14th Oct. 11999, 

5. 	The Superintending Engineer, Planning Circle, CC, 
1065-68, Type-V, NH-IV, Faridabad - 121 001 with 
reference to his letter No.16/11/97/Adrn.IV/4991..93 
dtt  24.12.99. 

aw- 

0 • 	 Superintending Engineer 

0 	

0 	

••• 
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• 	 To, 
The Süperirending Engineer, 
Meghna Circle, CWC. 
283-A, College Road, 
Silchar-788 00 4 ss) 

Sub:-. Representation. 

Ref:- (a) The Honourab.l Central Administrative 
Tribunal's oer 'nd. judqnient.-'sf 0/A 
No_40/97 d',t;; r.08.1999 

(b) S.E. 4eqh:: 	rd&s, S!iir letter 
95.   

Sir, 

With reference to abi,ve cited letter (a judge- 
ment and oxder of CAT and s. . Meghna Circle' s 	letter I have the honour to 	lay the following few facts befo- 
re your administrative and judicial mind. 

() That Sir with the best of my knowledge i ha 
ye understocd that the honourable C'\T is pleased enough 
by seeing the demand letter to the ;rnployment Exchange 
(i) Demand letter of Agartala Division (RD (JRc) Inv.Divn 
Wo.1876-77 dated 12.12.1983, (ii) Shillong(P(JRc )  Invri. 
DjvnjNo5g2O2l dated 02.11.1978 and the arbitation aw-
aid of Delhi High Court(CpD) dated 21.01.1992 that our 
claim for upper pay scale and promational avenue are 
jenuine and accoxdingly the Honourable CAT said in its 
judgmt, "we are of the View that the matters need be 
considered and disposed of first by the respondents. '3ut 
instead of considering it, the Neghna Circle said that 
our claim is not justified. 

That Sir, I have read yor latter u ori;.f () 

8. (i) CLASS VII.T SiA)PRr - The 	JPJ:nvestj.. 
gation Division and RD(JR 	 Qd itS c1q,rr1 	to the nployment Exchange for the post of Gauj Render hay 
ing MatricJr4sLc/1-Iigh Secondary qualificatn and for the 
post ,.c Peon, Chowk±dar, 13arkdrydaz having 	non Metric 
oidlification, from thj..c it prove that I was 	recujtc1 
as a Matriculate candidate. Hence I object that our post 
is not a Clss-VIII standa 	post. 

(ii) HIGHER PAY SCALE - fha SuperintendingEng_ 
ineer, Meghna Circle said that LDC's are reciijit 	throu gh Regional Staff Selection Commi ssinr, but n stead 	of 
LDC there are so many posts which are filled up through 
direct recruitment basis i.e. Asstt. Store KQQpCr,Junior 
Observer, Worksarkar Gr.II etc. in Central Water Commiss 
ion, all the said potg carry equal pay of II)C,s and 
these are only Matric;IHSLC standard posts.i-jnc my claim for th 

I 
e pay scale of Rs. 260-400 isjustjfj 

Cont 'd. pa ge/2. 

d&I  

I 



(2) 

(Ili) IN_sIru PRO. :OrIo - 	. ben 	•f In- 
• 	

Situ promotion is availl to all catagor
. 5 of emplo Ces. It is awath 	

by keeping the official In the se Post wh h reaches to the  by stagnati on. 	 maximum of his pay & there 
atate the employ 	In_Sjt Promotion Is given to facll_ 

to drawn his pay In the next hIgher gr0 in the a bsence of reiar gre ThI5 !can not be rega promotion to the neas prornotIo of xt ialif_ iOd person to the higher grad e. 

Under the circumstances  that considering the facts wi 
	

stt 	bcve I SOlicit 
jdjcial mind, Your honopr will th Your miflistratje Qnd 

 do the justice which i may also be informed at an early date. 

Yours faithfully, 

Dat: 	

( SflPA3w) 

C4 r I T {) 	ocALv  

p4 

t) Te  

\Py 	 c 

/ 

'a 
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cAVUI 
dp 

.No.C-1DO1 31'4/3)-)st;'b .X 
(;ovr?rnmenL o:C..] no ja 

Cun tr 1 •tater Cotiitni;si0n 

Roon No.310 1  .SellF }3howail, 
F.K. Purani, New Delhi-666 

Dated the 30th May, 1995. 

of thi pdst of D/inen/Ferro-Pr inter 
in (:r 	Lra .1. V4:tl;(?r .Cornnti;ci_ou. 

I;' V 
In puE :;UOnce of Li: orr.rs of t1tejC,AT , Pr Inc ipa1 

1ench New ieUii , c'onL 	tn (hLr Judgeinent dac1 18.594 
de llvred 1 n 	No.21 1 I/t,v i:LitRl by ShrI DeC DQbrai and 
oLber ' Vorsm s liri ion of In(' 	I 1 p (t ornt1l l,rl)r1 q Order No 
A11012/8/Th-1, IV dritc'cI 26 1Th hepember, 1036 LB hereby 
parl; in fly maci u: i.ed unci a) 1 	IDO!3t of Fcrr a-Printers are / 
hereby re-thsi,niLed as U/man, ',rade ILl. AlonWith erstwhi,Ze 

ITracer . Thi.s order will. take vetrospective effect from 
J30.E3.86. 

2 . 	 Tb J. r; re-d e i.jna L an of t he posI; of 	 inter is 
h owe ver, 	(- , (J to U (fulj: I ).me nt o:i the ond iti ons ii Id 
d own in (h' M.i,iii:;t;iy of ii -iwce 	i)ej;irtmneriI; of Expend Iture 
O.M. No.13(1 )-ic/91 dn t;ad 1)Lh 'icLobrr , 19911 	 •0 

• •. 	 . 	

. 	 _____ 

(J .L. CiIUG,Fi) 
Under jecretcry(M) 

Teio 604068 
I, 

Copy 'Lr 

I. 	M(VaIt , L:il, NOW l)e.lhi. 	f K. uarua ,  
fl'S to CIw 1. rman, UiC , Hr c Do Dii 

•PP3 to JIG rnber s , CvvU , In! Delhi. 
Al) Chi (.L F p,ineer., tuC, New l:11ii. 	. 

5.. 	Al]. uvr  intend i.ni Enr inec'r s, (C , New J)e jj j 
All Jxecut ive );,rg inner 	 New DC thi . 

All iJnder 5ecretnries/hccount.. Officer /Senio' Ana)yst/ 
Pay & ACC OWI . : O:Cfi.cer ,  , ç•;(. New I)e ]iii. 

B. 	Al] -;ection OIficers/DiretOrntes/Units of CWC, N.D. 
9 	Drewing. Stoff I\sociation, C'(C, New Delhi.. 
10. 	Notice l3oard. 	 . . 
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RAL ADMINISTRATIVE 

QqVahjll~IBYNALGUW~  TI BENCH: GUWAHATI 

Shri Swapan Biswas & others 

-Versus- 

Union of India & Others. 

IN THE MATTER OF 

Written statement submitted by Respondents 
1- 

The humble respondents beg to submit their written 

statements as follows: 

FACTS/SUMMARY OF THE CASE 

All the applicants referred in the O.A No.283/2001 were 

appointed in the CWC as Gauge Readers in the pre-revised scale 

of pay Rs.200-250 which was revised to Rs.775-1025/= as per 

the recommendation of the IVth pay commission w.e.f.1/1/86 

which was further revised to Rs.775-1150/- w.e.f.1/4/95 as per 

the provisions contained in the Ministry of Finance, Department 

of Expenditure O,M.No.13 (2)/IC/92 dated 7/4/95 strictly as per 

the existing recruitment rules according to which the post of 

Gauge Reader is to be filled up by direct recruitment from the 

candidates having qualifications as middle standard pass and 

thus the possession of higher qualification by the applicants do 

not give them rights automatically for higher scales. 

ir. 
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In a similar case Shri P.R.Ghosh Adhikary and eleven other 

Gauge Readers of CWC subordinate office Vs.Union of India & 

Others had filed O.A.No.40/97 in the Hon'ble CAT Guwahati 

Bench in which Shri Swapan Biswas, Gauge Reader was also 

applicant number six claiming parity in their scales of pay with 

the.,: Gauge Readers employed in the CPWD, grant of 

consequential benefits of arrears salary and better benefits of 

promotional avenues etc. 

The Hon'ble CAT Guwahati Bench, Guwahati in their judgement 

• and order dated 13/8/99 after hearing both thesides disposed 

off O.A.No.40/97 with the direction that the applicant may 

• submit the representation to the competent authority of the 

respondents for redressel of their grievances and the 

respondents should dispose off the representations with a 

speaking order giving details and reasons within a period of 

three months from the date of receipt of the representatiOn. All 

the representations received from the Gauge Readers were 

forwarded to CWC, New Delhi vide L.No.MC/GR/CAT/97/1638-99 

dated 23/9/99 and in turn the CWC, New Delhi forwarded the 

same to S.E, Planning Circle, CWC, Faridabad vide L.No.C-

18014/i/97Estt.VIII/1324 dt. 14/10/99 for immediate disposal. 

The S.E, Planning Circle, CWC, Faridabad vide his 

L. No.16/i i/97/Adm.IV/499 1-93 dated 24/12/99 forwarded a 

draft reply approved by the CWC stating that the reply to the 

representation submitted by the applicants should be given by 

the S.E, Meghna Circle, CWC, Silchar who has been impleded in 

the O.A. No.40/97. 

-2- 
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As per the direction of Hon'ble Tribunal, Guwahati Bench in O.A 

No.40/97, the SE, Meghna Circle, CWC, Silchar vide his 

L.No.MC/SGR/CAT/87/97/20932108 dated 29/12/99 after due 

careful consideration of the applications received from the Gauge 

Readers has given the reply in speaking order. 

The said letter dated 29/12/99 of SE,Meghna Circle, CWC, Silchar 

to respondent 4 of the O.A is now challenged by Shri Swapan 

Biswas, Gauge Reader in the instant O.A. 

PARAWISE COMMENTS 

That with regard to the averments made in 

paragraph 1,2,3, 4 & 5 of the application the 

respondents has no comments. 

That with regard to the averments made in 

paragraph 6.1,6.2,6.3,6.4, & 6.5 of the 

application the respondents has no comments. 

That with regard to the averments made in 

paragraph 6.6 and 6.7 of the application the 

respondents beg to state that the statements are 

actually of the facts given in reply to paragraph 

4.4 of the original O.A No.40/97 filed by the 

Gauge Reader. Therefore the respondents has 

no comments. 

That with regard to the averments made in 

paragraph 6.8, 6.9 & 6.10 the respondents has 

no comments. 

3- 



That with regard to the averments made . in 

paragraph 6.11 the respondents beg to state 

that as per the directions of the Hon'ble Tribunal 

Guwahati bench given in O.A.No.40/97, the 

Superintending Engineer, Meghna Circle, CWC, 

Silchar, 	vide 	his 	Letter 

No. MC/GR/CAT/87/97/2093-21 08 dated 

29/12/99 after due careful consideration of the 

applications received from the Gauge Readers 

has given the reply in speaking order, which 

clearly shows that the qualifications prescribed 

for recruitment to the post of LDC are higher 

than those prescribed for recruitment to the post 

of Gauge Reader. Hence the allegations made in 

this para are denied on the ground that these 

are baseless and not sustainable in law. 

That with regard to the averments made in 

paragraph 6.12 and 6.13 the respondents has no 

comments. 

That with regard to the averments made in 

paragraph 6.14 the respondents beg to state 

that the ON at Annexure - IX in O.A is no 

where mentioning that the Gauge Reader can be 

promoted to the post Ferro Printer/Tracer. Thus, 

the ON has been misquoted by the applicants. 
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8) 	That with regard to the averments made in 

2' 	 paragraph 6.15 the respondents beg to state 

that the applicants are drawing pay in the new 

Scale of Rs.2610-60-3150-65-3540/= with effect 

from 01/01/1996 as per the recommendation of 

/Read

Vth Central Pay Commission, Lher it is 

ers

ted that the Group-D staff including Gauge 

 of CWC office who were having 

triculation qualification from a recognised 

institution and having at least nine years of 

service were promoted against the 25% 

vacancies in the grad e of Ferro Printers, a 

Group-C post in scale of Rs.975-1560/= (pre-

revised) depending upon their suitability etc. 

seven number Gauge Readers were promoted as 

Ferro Printers during the years 1993 to 1995 by 

CWC.)Since then, the post of Ferro Printer has 

ceased to exist as the same has been 

redesignated as Draftsman Grade.III, to be filled 

100% by Direct Recruitment. In view of the job 

requirement of the post of Draftsman Grade III, 

recruitment qptions for that post have 

been ribed as (I) Matriculation or 

—ient from a recognised University/Board 

and (ii) Diploma or Certificate in Draftsmanship 

(Civil/Mechanical) from a,1- recognised 
7 

durjLoo.. These qualifications 1  are much higher 

than those prescribed for Gauge Reader. Hence, 

-5.-- 
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the Gauge Readers are not liable to be 

'promoted' to the post of Draftsman Grade IlL 

However they are eligible for two financial 

Upgradations as per Rules under the Assured 

Career Proressjon of the Government. 

In situ promotiong The in situ promotions (i) 

applicable to employees including industrial 

workers directly recruited to Group-D and 

Group-C posts on the minimum of the relevant 

pay scale and not promoted on a regular basis 

even after drawing the maximum of the pay 

scale for more than a year (ii) it is applicable to 

posthaving no avenue of promotion at all as 

also to posts having inadequate avenue of 

promotion. Employees fulfilling the conditions 

above considered on Seniority curn fitness basis 

for in situ promotion to the next jJghe ale 

available in the normal line /hierarchy of 

promotion. Group-D employees will be 

considered for promotion to the scale of 

RS.2610-3540. 

Normally in situ promotion is awarded when the 

employee get stagnated his pay. It is not 

mandatory to give promotions after nine years of 

continuous service as stated by the applicant. 

9) That with regard to the averments made in 

paragraph 6.16 the. respondents beg to state 

that the next promotion for Gauge Readers is 

not in the scale of Rs.950-1540/= (pre revised) 

- 
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which has been revised to Rs.3050-4590/= 

w.e.f.01/01/96. The present scale of the 

Draftsman Gr. III is Rs .000- 100 - 

6000/-(Revised). This scale is not applicable to 

the Gauge Readers. 

10) 	That with regard to the averments made in 

paragraph 6.17 the respondents beg to state 

that the Ministry of Personnel I Public Grievances 

and Pension (DOP&T's) vide O.M.No. dated 

09/08/99 has proposed to adopt the Assured 

Career Progression Scheme in a modified form to 

mitigate hardship in case of acute stagnation 

either, in a cadre or in an isolated post. Keeping 

in view all relevant factors, it has, therefore, 

been decided to grant two financial upgradations 

(as recommended by the vth Central Pay 

Commission and also in accordance with the 

Agreed SeWement dated September 11, 1997 

(in relation to Group-C and D employees) 

entered into with the staff side of the National 

Council (JCM) under the Assured Career 

Progression Scheme to Group-B, C and D 

emplOyees on completion of 12 years and 24 

years; Accordingly the benefit of next higher 

scale is already available to the Gauge Readers 

of the Central Water Commission. 

IT- 
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The Gauge Readers Were also awarded the 

Assured Career Progression Scheme according to 

their services but the petitioners have refused to 

accept the same. 

That with regard to the averments made in 

paragraph 6.18 of, the application the 

respondents has no comments except what has 

already been stated in reply to paragraph 6.17 

above. 

That with regard to the averments made in 

paragraph 6.19 of the application the 

respondents has.no comments except what has 

already been stated in reply to paragraph 6.17 

above. 

That with regard to the averments made in 

paragraph 7.1 the respondents beg to state that 

no injustice has been done to the applicants in 

any manner whatsoever. 

That with regard to the averments made in 

paragraph 7.2 the respondents has no 

comments except what has already been stated 

in reply to para 6.17 above. 

That with regard to :  the averments made in 

paragraph 7.4 the respondents has no 

comments except what has already been stated 

in reply to fore-going paragraphs. 

- 8- 
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16) 	That with regard to the averments made in 

paragraph 7.5 of the application the respondents 

beg to state that the educational qualification for 

the post of Gauge Reader in Central Water 

Commission is •8th standard pass as per the 

recruitment rules and not graduates / 

matriculation as stated by the applicants. The 

possession of higher qualification by the 

applicant at the time of initial recruitment for the 

post 	of 	Gauge Reader in 	Central Water 

Commission can not confer any 	right on the 

applicants to have a higher scale of pay etc. 

That with regard to the averments made in 

paragraph 7.6 of the application the respondents 

has no comments. 

That with regard to the averments made in 

paragraph 8 of the application the respondents 

has no comments. 

That with regard to the averments made in 

paragraph 9 of the application the respondents 

has no comments. 

RELIEF SOUGHT FOR 

That with regard to the averments made, in 

paragraph 10.(i) to 10.(vii) the respondents beg 

to state that all the points raised therein are 

baseless. The post of Gauge Reader can not be 

/ 

4/ 

-9- 



(-1) 

Compared with those of Ferro Printer! Draftsman 

of Central Water Commission. The educational 

qualification for these grades (Ferro 	Printer / 

Draftsman) are different 	i.e. Matriculation and 

Diploma or Certificate in 	Draftsmanship 

(Civil/Mechanical) from a recognised 

Institute/Board of not less than two. years 

duration whereas the educational qualification 

for Gauge Reader is only 8th  standard pass. 

21) 	That with regard to the av.erments made in 

paragraph lithe respondents beg to submit that 

the application has no merit and as such the 

same is liable to be dismissed with costs. 

- 



VERIFICATION 

Executive Engineer, Meghna DivisiOn, CWC, 

Silchar being competent do hereby solemnly 

declare that the statements made in paragraph 

iII .I. .true to1( knowledge those made in 6.  

paragraph ) .? Are true to my information 

andfi1bse made in the rest of the written 

nt are my humble submissions before 

/ 	this Hon'ble tribuhal. 

And I sign this verification to day on .20,tkday 

of WOoi at 	 / 

r_4
i 

10)  
Declarant. 



IN THE CETAL DiiITETP 
	TRIBThL GATI BENCH 

AT GU'4i-1ATi. 

0. No.283/2001 

.hri Swapan Biswas & Ors ... Applicants-

-VRS- 

Union of India & Ors 	 Respondents. 

IN TE 4ATTER OF :- 

Rejoinder subnitted by the 

applicants against the written 

statements submitted by the 

Re sponöent s.. 

The humble applicants submit tiieir Rejoinder 

against written statements as fO11Ows 

That the preliminary paragraph in written 

statements are [flatter of records and hence no comments. 

Timt witri regard to the statements made in 

patagraphs 1, 2, 3, 4 	of the written sttement 

the applicant has no commeRtsof of fe.r. 
L 

That with regarö to the statements triade 

in paragraph 5 of the written state:r&ents regarding 

pragraph 6.11 of the original application, the applicants 

reiterate that the higher pay scale is justified and 

the order given by the superintendi-ng Engineer are not 

speaking order. on 

a 

Contd..• 	.2 
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That with regard to the statements made in 

paragraph 6 of the written statements regarding 

paragraphs 6.12 and 6.13 of the original application, 

the applicants have no comments. 

That with regard to the statements made in 

paragraph 7 of the written statement regarding paragraph 

6.14 of the appicatiofl, the applicants beg to state 

that the O.M. At Annexure-9 in Original Application no 
-i 

where mentioni that the Gauge Reader can1  he promoted 

to the post of the Ferro Printer/Tracer. In fac 

Mnexure-9 can be read as ?nnexure-10 whereffl it is 

mentioned that all the pos€ of Ferro Printer are re-

designated y the draftsnan Grade-Ill alongwith 

ersthi1e tracer. It is mentioned tidt vide letter 

No.C-18013/4/89-EStt dated 30.5.95 issued by the 

Under secretary (N) to the Govt.of India, dcc. Hover, 

the ?nnexure-9 can be now read as Mnexure-10 wherein 

the above facts has been mentioned. 

That with regard to the statements made in 

paragraph 8 of the written statement regardingparagraPh 

6.15 of the original application, the appiicantbeg to 

state that it has been mentioned in this paragrapli 

that for the post of draftsman required qualification 

is matriculation or equivalent fm a recognised 

University/Board but the Executive Engineer, CC RD 

(JRC) Investigation Division, Banamalipur. Agartala 

requested the Employment Officer, Employment Exchange 

Kari.mgaflj , Assam vide letter No.JRC/DIV/GT/CB/38/ 

1871-77 dated 12.12.83 to forward suitable candidates 

for the post of Gauge Reader to the office of the 

Contd.........3 
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Executive Engineer for interview and selection showing 

the educational qualification of Secondary/Higher Secondary 

School Leaving Certificate for the post of Gauge Reader 

but in this paragraph the respondents have stated that 

the qualification for Gauge Reader  should be matriculat 

So grdutes in Arts is not higher qualification as 

stated in this paragraph, if the graduates are willing 

to work and have been working as Gauge Reader sInce last 

18 pears have no objection to work as Gauge Reader who 

are more competent than under matric or VIII standard 

Gauge Reader. Only their grievance is that they should 

dso get next higher promotion or they may be treated as 

Draftan Grade-Ill andthe pay scale given to the 

Draftsman Grade-Ill should also be paid to them. In view 

of the applicants' higher qualification they are only 

eligible for the post of DraftsTlan Grade-Ill. The applicants 

further state that they are hot interested for Insitu 

promotion. 

Annexure-A is the forwarding letter 

adaressed to the Em, loyment Officer., 

ployment Exchange, Karimganj, Assam, 

issued by the Executive Engineer 

RD (JRC), Investigation Division, 

Banamalipur, Aartala. 

nnexure-B is the form of notification 

Of Vacancies issued by the Executive 

Engineer, RD (JRC). Investigation 

Division, Banarnalipur, Jgartala.. 

7. 	That with regard to the statements rrede in 

paragraph 9 of the written statements regarding paragraph 

Contd . . . . . 0 • 0 4 
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6.16 of the applicatiOn, the applicants beg to state 

that they are interested for the post of Draftsnsn 

Grade-Ill with pay scale of Rs.3000/- to 6000/-(Revised). 

The scale should be made applicable to the applicanby 

re-designating them as Draftsman. Grede-II. The applicants 

are eligible for this Grade because they have rendered 

long 18 years of service as Gauge Reader. They are eligible 

for redesigflatiOfl as Draftsman Grade-Ill as they have 

recuired educational qualification for the said post. 

8. 	That with regard to the statements made in 

paragraph 10 of the written statement regarding pragraph 

6.17 of the application, the applicants beg to state 

that they are not interested for the insitu promotion 

under the Assured Career Progression Scheme to Group-C 
12& 

and I) employees on completion pfL24 years of se'vice 	• 

, s'they have already rendered 18 years of service they 

hou1d be re-designated as Draftsman anO the pay scaie of 

draftsman should be w.e.f. 1986 and all thearrear should 

be given to them. 

9. 	That with reard to the statements made in 

paragraphs 11 and 12 of the written statements against 

paragraph 6 18 of the applicatiOfl the applicants have 

no comments to offer. 

io. 	That with regard to the statements made in 

paragraph 13 of the written statements, the applicants 

beg to state that they/respondents have denied justice 

and the statements made in this paragraph are not correct. 

j 

Contd . . . . . . . • 5 
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That with regard to the statements made in 

paragraphs 14 and 15 of the written statements, the 

deponents have no comments to offer. 

That with regard to the statements rde in 

paragraph 16 6f the written statements against pragraph 

7.5 of the appilcatton is not orrect. In this connection 

in support of the applicants' denial they refer reply 

made in paragraph 6 above wherein iinexure-A and B will 

support the statements of the applicants. 

That with regard to the statements made in 

paragraphs 17, 18 and 19 of the written statements, 

the appUcants have no comments to offer. 

That with regard to the statements made in 

paragraph 20 of the written statements regarding relief 

sought for in the application the statements is not 

correct. The respondents have lost side of the fact 

that the Gauge Reader has been redesignated as Ferro 

Printers and thereafter the Ferro Printers has been 

redesignated as Draftsman Grade-Ill and the applicants 

wflt that promotion to the Draftsman G:rade-III. 

That with regard to the statementS made in 

paragraph 21 of the written statement, the applicaflt 

stut1y denied that the application have no merit. In. 

fact the respondents have been denying justice to the 

applicants. They having been qualificatiOn_they ought 

to have been redesignated as Ferro Printers then as 
- - 	

- 

Draftsman Grade-Ill and the pay scale of raftstflafl 

Grade-Ill ought to have een paid- w.e.f. 1986. These 

t 

Contd ....... 6 



,J1 

4 O j 
3' 

L -  
—ii 

1j 
 

benefits have been deliberately denied to the 

applicants who have rendered long 13 years of service 

with required qualification. 

16. 	That the applicants submit that they 

deserve to be redeigneted as Draftsfflan Grade-Ill and 

they also deserve all the arrests of pay scale as 

D.ragtsmen Grade-Ill from 1986 anó accordingly they should 

be paid. 

Verification........ 
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V e r i f i c a t i o n 

I, Shri Swapan B±sws, S/o Late Sasindra 

Blsws, Gauge. Reader, Site No.43, Central Water Commission, 

P.O.SEC Nagar Belonia, Tipura'(S), do hereby solemnly 

affirm and verify as follows:- 

That I being the applicant No-i in the 

original application I am fully conyersant with the 

facts and circumstances of the case- 

2. 	 That the statements nade in paragraphs 

of the Rejoinder are true torny 

knowledge and those made in paragraphs 

being matter of record are true to my information 

derived therefrom which I believe to betrue and the rests 

are my humble submissions. 

And I sign this verification on this the 2iZ 

day of December, 2001 at Guwahati. 

Signature. 
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Central WerCemmicolon ' 	 RD(JçflivoriUgatton Diriaion 

— - — D anr' mril ip r : Ai art ala 

NO:J1tC/DIV/AUT/IB/38//8/( 7/ 	 ]iated,The 	th,Deo'83: 

• The Eluployment Offioer. 

Eiploynie,ut 	1te. 
• 	 KflriT23g81JABeamj. 	 • 	
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	 nb:— Eirie'1ars of candidatea for the poet 
of O0!.1ge Rou1er. 

t- I ci'r of fice lo ttor fle.IOD-05-87/83/4232 

dated 	

/for

8ir,

RInLIly firI 3 nc1piect her he 
nøtifictticn 	venni'o clnj.y ecIrnp ostof

Uauo Render (Oroi'p..'D') roglllar ba 

'4 

it In thoiefoio, roquorited that a few suitable.- - ' 
• 	O8fldidatne for the pent of Uage Reader mny kindly bu,arranged 

• 

to be forwarded to this ccfiice q  for interview and eelOOtioA. 
• I; • :•  

3e/3T candidatee niy also be mentioned again8tthe 

particulars of the candidatee. 	 I 

• 	
to 

- 	 V- 	•-QL_------ 

	

(K.G. DI3ORt ) 	 H 
EXEC1JTIVB ENOIflBER 

Copy fcrf1rdd to 1h, Ernpl yrrent Officer, Distriot 

Emplciiment Bxchnni' 9 3i1char (A3a!n)  toethr with notifi-

cation frrn for favc"r cf information and necnotuy acticii. 

A few 3i'itthle carnildaten for the post of Gauge Reader may kind 

be arrnnped fc be f,rwr.rt'd to thiii office immodiatoly for 
intryiiew—and— Ten. 	- 	 — 

-. 	 -•—) 

• 	 ( K.O. I2BRRORI ) 

	

.ElBC1JTIVB EN(JIBR 	
-J 

• 	
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L 
I. Nan and àddrooa or the 

emplcir 	 i Shri K,. eb.Krori. Execttive Bniaeer. 
RU(J1tC)Inveat1gtie Diviaion. O.W.0 
North Banamalipur, Aartala.ripi,ra  too 

2. H' Telepbcte number of the 	 "\ 	V 
emLIer, if urv 	 $ Nil. 

of_'racuic,i  

a. rpe of vrk required 
(Dni:wtiottY i (lInug r! Rcwier. 

b, Decriptitn ,4.c ;dntie3 	2 Gauge reading at Oite3 on the bank of 
Rivere. 

• 0. . Q1al1Iicz ti 'required 	: Sec cind ar/Lgher. Sea cithu'y School leavin 
cot.ificate. fxx r:or. ,..1e post of 

• 	 Gaiie Reader. 

l3sortiaJ. 	 . 

Dooiare.blE': I 	2 	1e.e of reading/writing in Engi.iab/ 
ilindi. 

• 1, Ao iitiit, if any 	 IC--25(4"kr&ab10 5 yeura £cVtheoase.of 

so 	

8C/a 	rI1dateiu./ 

Whethoi.' wo'lrnn 'iril nll.gi.hlMl 1nx H'o.  

Niimhr of vryirinfi 	 I 	4i.- 	 4. 

Poy IUO ttJ.i 	 I 21O425oB.5-270. 	.' 

6, Place of work(flEirne C twn/ 
Vil1age)ad die trict in which 

• it is oitu,ated 	 : Cr the llajik :xf the Riuir in Assau/a' 
part cf I'adia for, the poet of Gauge 
Ren1r, 

Probable date by which the 	 "••• 

vacanct will Ne filled 	B -~ f opp. the end of Dtc"1983. 

8 0  1artictLirO 1'eCardi1L 
• interview/test of ap:licancfl 	 'I 

• 	&. Date of interview/test 	: Wi ll be intiniated ii du,e coursea 

b, Time of intrvinw/toiit 	I . 	 -d•o 

0. Pie.cc f intorviev/tw'Jt 2 	. -do- 

• d. Designation and adclrouu 
of the person 11 0 whctie 

• 	applicnnts ohci'ld rerorted: 
- 

•..9 9 .ether.there.ie 	.bblgation 
of arrarigoniont for  fivIrS 
preference to aiy catcgory of 

• 	perE3c!B in filling tip the 
vacancy. 	 ' 	

z An per rce ter ct 1et3erved/UflrOaerlOê. 

10. My other relovct infornuntion I 

- - - ----------- 

cT_I 

- 	 (• 	
./ 

• 	 UitfltUXe oC the Employer. 1  

L. 

• 	 • 	 UI 


